Business Advisory
Committee

on between 12,00 and the time we
adjourn except on days which are
specially allotted for I'rivate Mem-
bers’ Bills and Resolutione. There~
fore, these other matters I am freely
allowing. This is not the proper time
for getting through their objections.
They will have to table indepandent
motions on such matters.

%2757

So far as the time i3 concerned, we
are short of time.'! If hon. Members
are willing to sit after 5.30 every day
I am prepared to allow every kind
of motion to be discussed almost
every day for an hour, a1 hour and
& half or two hours. Ia impourtant
matters they must be prepared to sit.
At any rate, for this comng weex
let us sit every day after 5.30, so far as
non-official resolutions or motions
given notice of arc concerned.

Shri Thirumala Rao (Xakinada):
In the bulletin 1t is said that we are
going to sit up to 6.30.

Mr. Speaker: And, if necessary,
some time more also.
st amidx T™m (It gr-fira-
vy Tiea af ) & gy #7f+f5 poe
AR f A= T g I § 0 foe
If=A § 3g w3t a1 e fag e sz
wfreTe ot (T3 T agw iy, e
go (e & sowt forw T fyar
& 1 ¥ ¥ qB g% g 39w fog g
qwa & wyr fMaffe fear sroan ar
Y U9 §F @7 U7 9T WL WA
FUAT T TQ@T ATENT, AT FTT LEUA-UE
Y fare e tens-%o #1 favd s
G A AT AT QT AT 6T OF
gry forgr wmant ?

oft geioam fag ¢ cgT Y oF
fr g8 & T F agi 9X {6 T 97
e At § 6 g AT wwer
I f27 w¥qz 7€ 9 ) gF AN F wg
& fx og foid g §wa 7 0 oraefy
W U E-vo B I Fur A g
&, w fog ag 7 oA g

9 SEPTEMBER 1857

Minimum Wager
(Amendment Bill

st worifg ow . w1 LTS QAT
e s grg o waMr ? war I
® fog swww weer www A fRav
srgnT ?

12758

Mr, Speaker: Both of them will be
discussed simultaneously.

Shri Sonavane.

Shri Sonavane: I wanted to speak
about the same point.

Shri Satya Narayan Sinha: With
‘regard to this Life Insurance Corpo-
ration (Second ‘Amendment) Bill, to
which my hon. friend opposite hasg
taken some objection. I shall be able
to announce within an hour whether
we shall have this Bill postponed for
the next, session.

Mr. Speaker: 1 shall now put the
motion regarding the Business Ad-
visory Committee to the vote of the
House. .

The question is:

“That this House agrees with the
Ninth Report of the Business Ad-
visory Committee presented to the
House on the Tth September, 1957.”

The motion was adopted.

MINIMUM WAGES (AMENDMENT)
BILL——contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri Abid
Ali on the Tth September, 1957,
namely: —

“That the Minimum Wages
(Amendment) Bill, 1957, as passed
by Rajya Sabha, be taken into
consideration”.

The time allotted was § hours. Time
taken is one hour and fifty-four
minutes. The balance is three hours
and six minutes. Shri B. K. Gaikwad
will kindly continue his speech.

Shri B. K. Galkwad (Nasik): Last
Saturday 1 was describing about the
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class of workers who are called in-
ferior village servants. Many of the
hon. Members including the Deputy-
Speaker were surprised to hear the
pitiable condition of the inferior
village servants in the villages. For
the information of the House and for
their information, I just want to ex-
plain what the position of the inferior

village servants in the villages is.

These village servants are called by
differcnt names in different States. In
Bombay, these inferior servants are
called Mahars, Jaglyas and Ramoshis.
In Gujarat, they are known as Rawm-
yas. In Uttar Pradesh and Punjab
they are called Chawkidars and so
on. Now, they have got several
duties to perform. Several questions
were put to me by some of my hon.
friends last time, including the
Deputy-Speaker, and it was said that
the inferior village servants might be
part-time servants. The Deputy-
Speaker said that they must be getting
some other kind of remuneration in
order to discharge the government
duties. Of course, that point was ex-
plained to a certain extent but in order
to enlighten the House, 1 want to
clarity the position further.

Now you will find that the duties
which the inferior village servants,
particularly, in Bombay have to dis-
charge are numerous. If comes to 19
items. 1 have, of course, no time to
describe the whole thing. There is
very short time at my disposal, and
so I will be very brief. The first
duty they have to discharge is the col-
lection of land revenue amount and
take it to the Taluk Office. What-
ever land revenue is collected in the
villages, has to be taken to the Taluk
Office by the village servants wiihout
any help or assistance. Secondly,
whenever any departmental officer
visits the village, the village servant
has to be present in the village and
discharge his duties for him, by giving
him every support and help, whatever
the officer wants. Not only that. If
there is any epidemic such as cholera,
small-pox, plague, etc., every day, the
inferior village servant is to go to the
Taluk Office and report about it. He
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must report that so many attacks
were known and so many deaths took
place. Even if there is no attack, he
will have to say “No attack, no death”.
That report will have to be made to
the Taluk Office and he will have to go
to the Taluk Office for that purpose.
The distance between the village and
the Taluk Office in several places is
more than 20 miles. Every day, the
man has to go on foot only. But he is
not paid’ any kind of allowance for
this. Even if there is motor traffic, he
is not given any kind of allowance.
He has to go on foot only. These vil-
lage servants have to collect the infor-
mation about births and deaths in the
villages and report the information to
the Officer when he visits the village.

During the period of the temple
entry satyagraha, in Bombay State,
particularly in Nasik, those people who
participated in this movement in seve-
ral villages-—the Mahars, Jaglyas, etc.,
—were boycotted by the villagers and
when they were boycotted by the vil-
lagers, they were not allowed to enter
the village. In spite of that when the
officers visited the village, they were
asked to report to the officer as to
how many births and deaths took
place in the village. Just imagine the
condition of the village servant. How
can he get this information when he is
boycotted? Of course, any informa-
tion about death may be known be-
cause the dead bodies are removed
from the village and taken outside.
But about births, when he is not allow-
ed to enter the village, how can he fur-
nish this information? If the officer
finds that he is not in a position to
supply the information, the village ser-
vant is fined. There is the State of
affairs even now.

Some friends, associations and Hari-
jan Sevak Sanghas go to the villages
in order to remove untouchability.
These Social Workers take the
Scheduled Caste Inferior Village Ser-
vants to the temples or to the public
wells. The next day, the village ser-
vants concerned are boycotted and they
are not allowed to enter the villages.
When they are not sllowed to enter
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the villages, how can they discharge
the duty of collecting information
about births and deaths? So, such is
the peculiar condition. If they do not
supply this informaticn, they are fined
Such is the nature of these 19 items of
work which they are asked to dis-
charge.

Some of my friends were telling me
on Saturday last that they must be
part-time workers. In this connection
I want to bring to the notice of this
House the fact that they are not part-
time workers alone but some-thing
more. I do not know how to define
it. But, genecrally, a time-limit is
specified for such full time work, is for
six or seven hours as the case may be.
But in the villages, the village servant
is put on duty in the chawr for 24
hours. If the man goes on leave, and
in the mean time if an officer comes
to the village, the father of the villagc
servant will be called If the father
is not available, the brother will be
called. If the brother or nobody elsc
is available, his wife will be called
and bc asked to discharge the duty.
This shameful thing is going on in the
States at present.

In this connection, 1 have to point
out that no leave 1s granted to thesc
village servants. Only wages are given
for discharging the duties The hon.
Deputy-Speaker said the other day
that there must be some otner kind of
remuneration earned by these pcople
I do admit that therc are certain vil-
lages where there are government
lands which arc allotied to them. But
there are also so many districts such
as Kolaba, Ratnagiri, Thana and so0 on
where no government land is given to
these people. Further, you will find
that the remuneration given was just
Rs. 4 per mensem. Of course, I said
last Saturday that (‘overnment was
kind enough to incr.ise that pay by
cent. per cent, that is, from Rs. 4 to
Rs. 8 per mensem. But I ask, is this
the adeguate wage 1n these days? You
want to have the socialist pattern
of society. Are you going to bring it
by this way by giving most inadequate
wages to these people who are all
dovm-trodden and whom you call
Harijhns? 1 do not call them Harijans
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or the sons of God? Just imagine
how these people live. Of course, 1
do admit that some of! the Members
might have visited these villages, espe-
cially those who are born in the vil-
lages. But others may not be aware of
the circumstances. When the people
from the cities go to villages—I think
they are not in the know of things.
The untouchability is observed in three
ways. (1) Untouchable (2) Unap-
proachable (3) Unseenable. These In-
ferior village servants come from the
Scheduled castes and  Scheduled
Tribes. To the local peopie they are
untouchables. But Hon'ble members
of this housc who live in cities and
when they visit villages, these Inferior
Villages servants are kept far away.
They are unapproachable to them. In
case of Hon’ble Minister when they
visit wvillages during their tour these
Inferior Village servants are unseen-
able to them So, this 1s the state of
affairs. Even during night-time, if an
officer comes to the village, you know
how many departments the village
scrvants have to serve. If a peon is
appointed here, for parhamentary
affairs, he will discharge the duty
pertaining to the parliamentary affairs
alone. andgnothing else. But this man
will have to discharge duties for the
revenue officer, the forest officer, the
police officer and whatever officers
there are for the various departments.
If there 1s small-pox in the village,
he will have to go from door to door.
All these duties he has to perform in
every vi'lage. But still you will find
that the hon. Labour Minister was
kind e¢nough not to include these
people, so that they may get the
bencfit of this Act. 1 would, therefore,
earnestly appeal to the hon  Minis-
ter. .
An Hon. Member: lie does not
know the problem.

Shri B. K. Gaikwad: I do not know
whether they know the problem. Many
of them say that they know the pr -
lem, but when thes are not in ot h
with these people, what can they know
about their problems? They want to
establish a socialist pattern of society,
but where? In big cities of people like
Tata, Birla, etc. they might be doing
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it. My submission is that while amend-
ing the Act, Government have failed
to include the working classes.

Minimum Wages

I have given an amendment
follows:

“In the Schedule to the principal
Act, after item 12 under Part I, the
following items shall be added;
namely, emmployment in shops and
establishments covered by the
Shops and Establishments Acts in
force in the various States and
inferior village servants serving
under States Governments such as
Mahars, Jaglyas, ete.”

I have not got the time at my disposal
to mention the names by which these
inferior servants are called in different
States. But you will sce that they are
not in a small number; I think the
number will not be less than 1 crore.
In every village there are 3 or 4 such
servants. So, at least those people
should get the benefit of this Act.

So, I request the hon. Deputy Minis-
ter to accept my amendment. If he
does not, I request hon. Mem‘)ers 2pPpo~
site to support this amendment of mine
and press the Government to include
it. As far as speeches are concerned,
I know they will speak in favour of
me, but while voting, they will vote in
favour of the Government in order to
have discipline. 1 do not come in the
way of your observing this discipline.
But when there is real service to be
done to the country, 1 hope they
should come to our rescue and help
us.

You will find that it has been stated
in the second Five Year Plan, on page
320 as follows:

“During the first five year plan,
minimmum wages bave been fixed
over their entire territories in the
States of Punjab, Rajasthan,
Ajmer, Coorg, Delhi, Himachal
Pradesh, Kutch and Tripura. In
Assam; Bihar, Bombay, Uttar
Pradesh...... " ete.
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As far as Bombay §tate is concerned,
I know it definitely that this Act has
not been enforced so far as agricultu-
ral labour is concerned. If it has
been enforced anywhere in Bombay
State, I will ask the hon. Deputy Minis-
ter to enlighten what villages and in
what parts it has been enforced in
Bombay State. About other States, I
know nothing. But I know deflnitely
about Bombay. In the second Five
Year Plan they have said that in Bom-

bay also minimum wages have been
fixed.

Mr. Speaker: 5 hours have been
allotted. The hon. Member tovk 11
minutes on Saturday and today he has
taken 15 minutes. There ure other
groups who have had no representation
at all.

Shri B. K. Gatkwad: I will finish
1in one minute. Through you, Sir, I
will bring to the notice of the hon.
Deputy Minister the advice given by
our Prime Mimister. Of course, it is
printed on the back-side of this book,
Small Industries Corporation: “I am
not interested in excuses for delay. I
am interested only in a thing done”.
Government have delayed this matter
for a long period. So, I request the
House as well as the Deputy Minister
not to delay or postpone it up to 31-12-
59, but to see that this is done as
early as possible, namely, 31st Decem-
ber, 1957. I hope the hon. Deputy
Minister will agree to this.

Dr. Melkote (Raichur): Mr. Speaker
for the past nearly two hours, various
speakers have eloquently placed be-
fore the House the very important
question......

Mr. Speaker: The hon. Member will
resume his seat for a minute. I would
like to ascertain from the House what
time should be allotted for the general
discussion, what time for the clause-
by-clause consideration stage and what
time for the third reading, if there are
any speeches then. Out of the § hours
allotted, we have taken already 2
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hours and 8 hours remain. It means
that by 3.30 we must finish all the
stages of this Bill. How much time
would the Minister like to have?

The Deputy Minister of Labour
(Shri Abid All): 25 to 30 minutes.

Mr. Speaker: All right. What time
should be allotted for ciause-by-clause
consideration?

Shri Tangamani (Madurai): There
are certain amendments.

Mr. Speaker: There are amendments
to clauses 3, 4, 14 and 18. I think it
will take one hour. The hon. Mem-
ber has already spoken. There are
other parties like the PSP, the Socialist
Party and so on and they should be
given opportunities.

Dr. K. B. Menon (Badagara): I
shall not press my amendment to
clause 1§.

Mr. Speaker: All right; I am not

teking up amendments now. So, it is
the general desire of the House that
there should be one hour for clause-
by-clause consideration. In the third}
reading, there will not be any speeches.

Shri Tangamanl: There will be one
speaker.

Mr. Speaker: So, 1 will call the
hon. Minister at about 2 O°clock.
There are 1 hour and 20 minutes left.
Hon. Members will try to be brief.

Dr. Melkote: I was saying that the
Members were eloquent in placing be-
fore the House the problem facing the
country. It should be understood as to
why people have been speaking so elo-
quently. It was said by one Member
that the agricultural landless labour
form about 22 per cent. of the popula-
tion. Some said, the number was 3.5
crores. If it is 22 per cent., it would
come to 7 crores of our population.

Apart from that, there is the indus-
trial sector, because in the Schedule,
there are two parts: organised indus-~
tries and non-organised industries,
where there are more than 1,000
Ppeople pertaining to a calling. If that

8 SEPTEMBER 1837

(Amendment) Bil 12766
number and the number in the indus-
trial sector are addeq, it would come
up to more than 9 or 10 crores, which
means roughly about 33 per cent. of
the population of India. So, the pro-
blem that we are discussing here is &
problem that affects nearly 10 crores of
the people of India. In a matter of this
type, I am sorry to note that the total
time allotted has been only 5 hours.
The House is very thin, waith a poor
Press and a poorer public to attend to
the woes and miseries of the section of
the people who are denied the benefit
of this Act. That is the problem with
which we are being faced today.

The principle enunciated in this
Minimum Wages Bill is the question of
giving a minimum living wage. A
minimum living wage cannot ane'ren-
tiate between a man and a woman. It
is a minimum wage after all, it is not
a fair wage. In this, as one of the
Members pointed out, there have been
disparities made in several States, and
I do not know on what reason. Can
a woman live—suppose she is the dnly
bread-earner for the whole family—
no less than what is necessary for a
man worker?

These disparities are so enormous
between State and State and between
industry and industry that it imme-
diately calls for the attention of the
Government and the public to review
the whole situation. And during the
past six or seven years the Central Ad-
visory Board has met only twice ‘0
consider this problem. The problem is
so colossal that I feel that the Commit-
tee should have a continuous sitting
and not an ad hoc sitting. Unless that
is done this problem cannot be tackled
to the extent we desire.

It is about ten years now since we
have won our independence. When
this Act was enacted in 1948 the voor
man held it as a charter of his rights
for a minimum living wage. Even
today the whole of the agricultural sec-
tor iz left out, almost untouched.
Where do we stand? Is this right?
This is the problem which we have got
to consider most dispassionately.
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But it should be said to the credit of
the Labour Department in the Gov-
ernment that 1t has enacted this law,
it has taken all measures that it could.
and 1t has brought to our notice tihe
enormity of the problem that faces us.
Several lakhs of people, I should suy
millions, have been affected and theair
living wage has gone up.

But then, as I said, there ai: two
aspects of the question, the maustiial
and the agricultural What the Gov-
ernment cannot do it will never be
able to do The whole problem 1s one
of finance. Fance usually stints
money to the Labour Department The
Labour Department takes only a sum
of about twenty-five or twenty-six
erores of rupces during the iive-year
peridd to mmplement all 1ts schemes
If wce also have the agricultural sec~
tor as well as mspectorate for shops
and other establishments, we would
be having somewhere about sevenily
thousand or a lakh of people Ewvin
then, a sum of three or four lakhs of
rupees for an estublishment annually
spent 1s well worth 1t, because it
affcets ten crores of the population f
India

If that has to be done, and :f mini-
mum wage 1s to be enforced, naturally
the Plan targets will get upsect, a-
morce money will have to be found for
the Inspectorate as well as f(or  the
labour class who work in the private
and public sector Therefore J do not
want the Planning Commuission to go
ahead just now with this 1ncreasc 1n
the outlay But since the problem is so
enormous, since there is no census and
data collected with regard to this, and
possibly since no assessment of  the
extra cost that would be involvid has
been made by the Planning Commis-
sion, ] personally feel that this 1s the
time. when there are still four years
to go ahead to the next census, to con-
sider as tn what typce of census we
need and we have to give instructions
to the Census Commissioner as to the
itemms on which he is going to collect
data. This is also the time, when pos-
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sibly next year or the year after that
the Third Five Year Plan will be in
the offing, to consider the changes that
may be necessary in the financial
structure 1If the minimum wage that
fixed is to be enforced, so that the
Planning Commuission may take note
of this and make adequate arrange-
ments for the implementation of this
Act.

I was saymg that the minimum wage
has disparities in various sectors. The
Department has supplied us with
various notes. 1 would like to make
only one point. Certain States have
fixed a mimimum of ten annas, and the
maximum goes to two rupees four
annas. Even the cottage industries
sector which operates in the willage
side featv—a couple of annas put into
the pocket of an agricultuirist who is
partially cmployed may be a different
thing—but an unemployved person
cshould get a munimum of twelve annas

And here the Minimum Wages Com-
mittee goe- and fixes ten annas  The
codt oo gndusa es sector is propared to

pay twelve annas, but the minimum
wais 1 the rural <ector 1. hxed at
ten annas

Apart from this, there has been no
diserimm 1tion made, 1n certain States
hke 17D?, between the mmmimum that
ought to be paid to the rural sector as
arramst the urban sector How can 8
person hive on twelve annas in a town
hke Lucknow or other such places?

These problems are so coiossal,
since 1t affects, as I said, seven lakhs
of people of wvarious callings and
various groups who have to be ques-
tioned and answers obtained from
them, that 1t 1s necessary, if the free-
dom 1s worth anything, to ¢nthusc this
sector and sce that they live in India
mn a respectable manner And that
respectable manner s not even by a
fair wage but by a hving wage I
have also had the opportunity of work-
mg thic scheme in a State and I know
the colossal nature of the problem and
the poor position of the flnanccs. But
I feel that ways have got to be devis~
ed.
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With regard to the agricultural sec-
tor I understand that even in a place
like China which has had its indepen-
dence for more than six years or in
Russia which has had its prescnt gov-
ernment for over forty years, the
agricultural sector 1s not treated just
on par what the industrial sector
Where 15 the equity then? If this
problem cannot be tackléd on a totah-
tarian method even 1n a place ke
Russia or China, in a democra.ic coun-
/try like India the prob'em that faces
us has got to be very well understood
I therefore feel that methods have
got to be adopted i1n a poor country
like India which c<duld be enforced
and which waould vnsure tha' the poor
man gets his rights,

We have heard sufficient criticasms
here, but nobody has placed before us
constructive suggestions as to how 1o
end this Whenever the financias pro-
position comes n, 1t brings .n mote
taxes, and that 15 opposed by thc Mem-
bers of the Opposition Somchow or
the other the Government has to find
the monev They take cudgels agains®
the Government for not constitutling a
Pay and Scrvice Commassion  After
all 1s said and done, they scem to feel
hat 1if 1t 15 put in then hands, they
could mantpulate, whether 1t 15 with
1egard to government employces or
the ndustrial sector, and they would
be able to go ahead But this prob-
lem 1s not so easy. This probiem has
got to be faced by the countiy und bv
every section of the population

Therefore, my suggestion 1s ths In
the U.S.A, i the agricultural sector
it 1s not necessary either to register or
license The inspectorate would go
and examine only those places or shops
and establishments which are rcgister-
ed and licensed It is not ncces.ary
to register any person in the agricul-
tural sector by licensing. He cartries
a book with huim and the empiover has
got to note in the book as to what he
has paid. If the employee feels that
he has not been paid a living wage. he
immed:ately reports the matter and the
case is taken up This way, we would
avoid having a number of iaspectors
employed This would save moncy
At the same time, those that have a
grouse against the employer may re-
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sort to measures which would give
them succour. But possibly we cannot
adopt 1t for the simple rcason that for
a paltry sum of eight annas a worker
cannot go to the inspector of the town
and make his representation But
there seems to be no other remedy
This 1s what I want to bring to the
notice of the Government. Now Gov-
ernment has come forward with cer-
tain amendments Th®re are certain
lacunae and thecy are trying to over-
come them

I welcome this small mcasur« for the
benefit 1t would confer on employees.
But this problem has to be looked in-
to 1in a wider perspective. Mere cri-
ticism of the Government would not
do  All sections of the population
should come together and help  the
Government 1n implementing this
scheme. They could do it DBut we
must appreciate the enormity of the
problem Even ten years after [nac-
pendence this problem has not been
tackled to the extent it <hould have
been done, not because Governmcent 1s
not willing to do it—the Central Gov-
ernment is very anxious to do it —but
because of other difficulties  The State
Governments find various difficullics
Oft~ time  the vestr d interests come
i the was Sam  tmws it 15 the
Finance Department that says that
even the small sum they collect m
the shape of hcence and regictrution
fer ought to go to the pockets of the
Exchequer and not spent on employing
more inspectors

s problem could be overcome if
a committee hike the Pay Commission
which was . appointed recently, is
appomted for the whole of India to
1nvestigate and report on these matters.
It 15 a stupendous problem that I am
referring to 1 do not want toe waste
the time of the House by bringing
amendment after amendment. That
will not solve the problem The prob-
'em has to be so'ved once and for all
and that can be done oniy by going in-
to the root of the problem That can
only br done when a Pay Commiss:on
1~ appointed

I want to draw the attention of the
Deputy Labour Minister to ancther
problem and that is with regard to



12771 Minimum Wageg

[Shri Melkote]

village officials. It is a problem which
we have to look into. Government
paying Rs. § or Rs. ¢/- per month to
their employees and making them
work for the whole of the day is not
at all just. In these matters finance
should not come in the way. We must
give succour to them quickly.

There are vgrious other matters
where there are pin-pricks. Take, or
instance, the case of the Delhi tonga-
wallas. Now, because of the moderni-
sation of the modes of conveyance, they
are getting lower and lower earnings
every day. When they go to get their
licences registered, they are asked to
come over and over again for eight
monhts. Then, they have to get it re-
gistered over and over again every
year, whereas a motor driver need re-
gistered only once in three years. Why
there is this harassment of a poor
worker, I cannot understand.

I want Government to look into
these problems and give them succour.
I am sure that the Labour Depart-
ment will, understanding the sgituation
as it does, place before this House a
very well-conceived plan in the near
future for the betterment of the poor
man, to whom we have given this
charter or rights for a living wage.

Mr. Speaker: I am now calling
Dr. K. B. Menon. Thereafter 1 will
call Mr. L.. N. Mishra and Shri Anthony
Pillai. .

Shri Thimmai (Kolar-Reserved-
Sch. Castes): Could we also get some
chance?

Mr. Speaker: I will try.

Dr. K. B. Menon: 1 feel that there
is considerable truth in the charge that
the Government have no wage policy.
1 am doubtful whether the Government
have any definite conception even
about the minimum wage, whether
it is to be calculated on the
efficiency standard or whether it is to
be calculated in some other way. This
discussion has often taken place in
some of the State Assemblies and I
have had the privilege of both listen-
ing and participating in those discus-
sions. And I should say that at none
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of these discussions they have been
able to arrive at any deflnite conclu-
sions for the simple reason, I believe
is that Governments are afraid to
touch the problem or to deal with
the problem of the minimum wages,
particularly in agriculture, because
they will be handling a problem about
which they are themselves not quite
sure. I do not wish to devote the
little time that I have in the discus~
sion of these general problems but I
would like to concenirate my atten-
tion upon the Bill that is before the
House for amendment.

‘We have had an opportunity of see-
ing the working of this Act for the
last nearly one decade and, I believe,
we are in possession of sufficient in-
formation to assess the advantages and
disadvantages that this Act has given
to the employer and the employee.
This decade has been significant, not
only in the length of time that has
iapsed, but also in the richness of
experience that this decade has, being
the period immediately following the
winning of freedom. This Act has
come for amendment three times and
this is the fourth time that it has come
up again for changes. 1 wish to submig
that even with this amendment the Bill
is by no means a perfect one. There
are certain loopholes and pitfalls in the
Act to which I would like to invite the
attention of the House and that of the
hon. Minister.

Sections 5, 6, 7, 8 and 9 of the Act
deal with the composition and consti-
tution of committees, sub-committees
and advisory-commitiees. These com-
mittees are appointed or nominated
committees. My feeling is that the
time for nomination is over and so
these committees should not be nomi-
nated or appointed, but should be
elected. I can understand that in cer-
tain cases Government may reserve the
privilege of nominating part of the
members, but complete nomination, I
believe, is not necessary today. Dur-
ing the discussion of the Legislative
Councils Bill we have heard insistent
and persistent protests against the
alleged nomination of members on the
district boards in some of the States.
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We have had considerable amount
of experience—I won’t say considera-
ble amount—soms experience in the
working of democracy in the last ten
years, and considerable changes have
alsco come over the country. Labour
is more conscious, is more organised
And is more capable of collective bar-
gaining. Under such conditions, I be-
lieve that labour is in a position to
take care of itself and that the places
on these committees should be filled
by elected representatives of regis~
tered trade unions.

Minimum Wages
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Another submission that I wish to
make is this. The power of these
committees should not be restricted
to mere rendering of advice. If it is
limited to rendering of advice, I am
afraid it is Jlikely to remain only on
the minutes book. Section 19 pro-
vides for the appointment of Inspec-
tors who are government employees.
But, being of the subordinate service,
I am afraid, these Inspectors may,
sometimes, be influenced by the em-
ployers and may not always be in a
position to render service to the em-
p’oyees. I, therefore, feel that these
advisory committees or advisory
boards may be given some supervi-
sory powers so that the employees
may go to these members in case of
need. 1 also feel that, if.these com-~
mittees or boards are given more than
advisory powers, and if they are vest-
ed with supervisory authority they
will exercise a certain amount of
healthy influence over the subordinate
Inspectors who are appointed by the
Government and give greater service
to the employees themeselves.

Now, I would like to say a few
words about section 20 which deals
with adjudication of disputes. When
there are disputes between the em-
\ployees and employers, there is a
limitation provided in sub-section (1)
of section 20 limiting the time to six
months. I feel that this is too short
a time. Ordinarily, under the Limi-
tation Act, three years are given for
filing claims with regard to moneys
that are due. In case of employees,
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I do not know why it should be res-
tricted to six months whereas in
other cases a claim may be made
within three years. Ordinarily, an
employee is an ignorant and illiterate
man, who may yet have information
that he can file claims within three
years. I understand the dictum that
ignorance of law is no excuse. But,
that legal dictum will not hold where
the ignorance is universal. It would
even be cruel to exercise or impose
that dictum in the case of employees
who are generally ignorant. My sub-
mission in that connection is that time
should be executed, if not to three
years, at least from six months to
one year.

1 have also a submission to make
in connection with sub-section (3) of
section 20 when it says that an em-
ployee may file a claim for the differ-
ence of wage paid, less than what is
prescribed by the Minimum Wages
Act. Because of the rather loose
wording or lack of clear wording, it
has been interpreted by the lawyers
of the employers in such a way that
that the court, because it has to take
a purely legalistic viewpoint, often
has refused to pay anything or grant
anything to the employee where the
employer has claimed that he has
paid no wages at all. The sub-sec-
tion says, what is paid less than the
minimum wage. It implies that some
part of the wage has been paid.
When no wage at all has been paid,
it is argued before the court, that
the employee has no right for any
claim at all. T am not merely quoting
theory. Mang courts have refused to
grant the appeal of the employees
when the employer came and stated
that no wages at*all were paid. This
is the experience of some of the law-
yvers who have attended fhese courts
and pleaded for labour.

Very often, both the court as well
as the Labour officers are lenient to
the employers. ¥Even though there s
a provision in section 22 for impri-
sonment, I do not know yet of any
single case where an empioyer has
been sentenced to imprisonment.
Oftentimes, he escapes with a light
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punushment of a fine of a few rupees.
How this can be ovcercome, I do not
know unless the Government takes
up the question of issuing instruc-
tions or in some way tightens the
Act.

1 would hkc to conclude with just
a few words about minimum wages
in agriculture. It 1s rather pathetic
that Government have not found 1t
possible to enforce muinimum  wages
in agriculture, Government have
gone only te the extent of  experi-
menting and conducting research with
vregard to the cnactment of Minimum
Wages Act for agriculture. In the
first place. 1 do nout understand why
there should be rcesearch, why there
should be expcriment as to whether
there should be minimum wages 1n
agriculture. 1 beheve that the very
object of minimum wages 1s to pro-
tect labour fiom exploitanion by the
emplover and also ta safeguard the
interests of 'abowr to the extent that
they get sufficient remuneration  for
the labour that they put in. If thesc
principles underlying mmimum wages
are accepted, I do nnt understand the
hesitation on the part of the Govern-
ment to enforce pavment of minmmum
wages for agriculture Agriculturul
labour being the Jarge~t section,—
more than 50 per cent of the poeople
are cngaged in agriculture--I wish
that the Government would see to it
that minimum wages are enforeed
with regard to agriculture. It is also
motre necessary because there  are
greater fluctuations in ¢ prices  of
raw materials The = agricultural
labour 1c less sophisticated., less ag-
gressive. less organised, and less capa-~
ble of collective bargaining. Tt is
they who need the protection of the
Government. 1 wigh that the Gov-
ernment would extrnd fhat protection
without anv further delayv

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Naravan Sinha):
In view of the ovinions expressed by
a large number nf Members from all
sections of the House that more time
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should be allotted to the Life Insur-
ance Corporation (Second Amend-
ment) Bill which is not possible in
this session, Government has decided
that this Bill should be taken up next
session  So, as scon as the Minim
Wages (Amendment) Bill is finished,
the Delhi Mumcipal Corporation Bill
for reference to a Joint  Committee
will be taken up.

MINIMUM WAGES (AMENDMENT)
BILL—contd.

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
I seck your indulgence and the in-
dulgence of the House to intervene
at this stage of the con-ideration of
the Bill,

The House will recall that some
hon. Mcmbers, especrally Dr, Menon,
Shri Shibbanlal Saksena and Shri
Jadhav, while speaking on this  Bill
day before yesterday, made  certamn
genceral remarks aboutl the  labour
policy of the Government. and they
tried to give a very dsstorted picture
of the policy of the Government, as
regards minimum, fau and Living
EY-{oN

Strict!'v speaking. the question of
living and fair wages should not have
come within the purview of the dis-
cussion of thic Bill. T say that these
two points were outside the scope of
this amending Bill not only boecause
we are mainly concerned with the
minimum wages, but also because of
the fact that onlv a few days back,
the Minister of Labour, Shri Nanda,
had made a very lucid clarification of
the general labour policy of the Gov-
ernment.  While explamning the genc-
ral labour policy of the Government
he had also emphasized and clarified
the wage ponlicy of the Government.
Explaining his policv, he had referred
to the wape policy and said:

“Our intention is that the maxi-
mum should be done in the
matter of wages. in the matter of
social security to satisfy the
claims of the workers. But there
is some limitation to that. ‘That
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limitation does not arise on ac-
count of want of goodwill .on our
part, that is inherent in the eco-
nomic sgituation in the country.”

He proceeded further and said:

“Considering the situation here,
considering what we are in this
country, considering the stress of
the Plan which is intended to help
us later on and also now, I think
what we are doing 15 nothing of
which we need be ashamed.”

However, some hon. Members have
chosen to raise these points again
and it would be my endeavour here
to meet them in my own humble way.

Let me begin with the minimum
wages question. It has been accepted
that the minimum wages should be
need based. If that is so, we will
have to think of_ the needs of the
different sections of the country, to
look to the vast expanse of the coun-
try and we will have also to accept
the necds of each State or region are
not the same, but that they differ
from place to place, from region to
region. ‘The purchasing power of the
people alse is not the same 1n every
State It differs and the needs differ.
Therefore, there cannot be anything
like a uniform minimum  wage
throughout the country,

It 1s becau-.e of this that the Muni-
mum Wages Act provides that re-
gional committees and local com-
mattees should be set up to take into
consideration the various local condi-
tions before fixing minimum  wages.
And these committees, before deciwd-
ing what should be the mmmum
wage in particular industries, have to
lock into these matters and find out
the nceds of the local people, the
normal purchasing power of the peo-
ple in the local area and then fix the
wages. Therefore, there cannot be
uniform standards throughout the
country so far as minimum wages are
concerned.,

There is also a fact that while
considering the minimum wages,
these committees took into considera-
tion the question as to what should
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be the basic requirements of the per-
sons, and therefore, it is not correct
to say that we have no basis for fix-
ing the minimum wages. Our basis
is this, namely the requirements of
the people, their purcha..ng power
etc., as 1 have enumerated earlier.

Further, the House is aware that
the last labour conference which was
heid 1in Delhi has come out with a
tripartite agreement in which it has
been clearly stated that the mimimum
wages should be calculated on certain
minimum food requirements, clothing
requirements, requirements in terms
of housing, fuel, hghting and other
miscellaneous i1items.  For example,
any future committee, while fixing
the minimum wages will take into
consideration these minimum require-
ments of the working people. Fur-
thermore, there has been a  special
recommendation also made by this
conference which we did not have so
far, ang that is that 1f the minimum
wage 1s fixed below the norms in any
industry or any State, they will have
to cxpliin what prompted them to go
below the prescribed norms. They
will have to convince the State Gow-
ernment, the parties concerned etc.,
as to what spec:al factors made them
depart from the prescribed norms.
Therefore, 1 would appeal to the
Members to give a fair trial to this
decision. Before they demand any-
thing drastic or radical. they should
wait and =ee the working of this re-
commendation of the tripartite agree-
ment arrived at at the last labour
conference. Such an onus had not
been thrown on the wage-fixing
authorities till now, and w2 do hope
that this will fetch better results and
that the complaints that we have
heard thus far will mno more be
heard in future.

Now, let us come to the guestion
of fair wages and living wages. The
question of fair wages and living
wages is not as simple as stated by
sormte Members. It might be easier to
fix minimum wages in an industry,
but it is not so easv to fix fair or liv-
ing wages. At times it becomes a
verv abstract thing. What might be
a living wage in one part of the
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country may not be so in another
part of the country. You can pres-
cribe certain norms for minimum
wages, but 1t is very difficult to pres-
cribe them for hwing wages.

So far as the question of fair wages
is concerned, Government have been
very serious about this. We know
the recommendations of the Fair
Wages Committee, and we do hope
and believe that the study made at
the labour conference gives ample
facts to know the working of the
mind of Government so far as this
question of fair wages is concerned.
The thousands of awards of the cen-
tral industrial tribunals, as also those
of the labour appellate tribunals, have
been studied, and the conclusion of
this study has been broadly accepted
by the Indian labour conference. I
may quote here one or two para-
graphs from the conclusions:

“Regarding wages the tribanals
have gengrally followed the prin-
ciples laid down 1n the Fair
Wages—Committee’s Report.”

Attempts have been made by the tri-
Punals to fix the fair wage between
the two lLimits recommended by the
Fair Wages Committee. Tribunals
have also taken into account the
criteria which govern the fixing of
wage differentials.

Some Members demanded a com-
prehensive legislation as regards fair
wages. I must ask your indulgence
to tell them that it is not very easy
to have some kind of comprehensive
legislation. What 1s the need for it
at the present moment when we feel
that there are still some ways of
getting the principles of fair wages
accepted by the wage-fixing authori-
ties? So long as these ways are open
to us, I do not see why there should
be any statutory obligation of «the
type demanded. If they have some
complaints against the working of the
Minimum Wages Act, they might have
similar complaints against the work-
ing of the Fair Wages Act also.
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Shri Tangamani: May 1 know whe-
ther they will give directions to
the Btate Governments to fix the
minimum wages on the basis of the
recommendations  of the Indian
Labour Conference held in Delhi,
namely there should be three con-
sumption units for every wage-earner
and that on that basis the wages
should be fixed?

Shri L. N. Mishra: The decisions of
the Indian Labour Conference have
been published, and the hon. Member
was one of the participants, and 1
believe he must be knowing all the
norms that have been prescribed. We
believe the State Governments will
try to implement them subject to
their capacity.

Talking about fair wages. 1 would
draw the attention of the House to
the Wage Board for the textile indus-
try established by the Centre In the
terms of refercnce constituting this
Board, hon Members will find that
enough of prominence has been given
to the question of fair wages.

This has been very much highlight-
ed in the terms of reference of the
Cotton Textile Wage Board. We hope
and believe that the Board will take
into consideration the recommenda-
tions of the Fair Wages Board to a
considerable extent before meking
any concrete suggestions in this res-
pect Therecfore, 1t will not be wrong
to say that Government are very
much alive to the question of fair
wages. We believe that the imple-
mentation of the recommendations of
the last Labour Conference will go a
long way to ensure fair wages to the
working people in this country.

I may say a word about our wage
puticy also. Some Members deplored
what they called the absence of wage
policy or norms of wages. What they
have ,in mind is that Government
should come out with a resolution
that wage should be fixed at a parti-
cular level and a ecertain percentage
of increment might be given to
wages in certain industries. As 1
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have said earlier, it is not so easy as
that. It is not a mathematical thing
that we can calculate some wages and
prescribe that such and such industry
will have to make such and such
wages availab'e for its working peo-
ple. It is not so. Mbéreover, 1 do
not know how Government can arro-
gate to themseives the responsibility
of pleading the case of one side or the
other. Fixing a minimum wage or
prescribing a percentage increase in
certarn industries would precisely
mean that. All that Government can
do is to enumerate the various ele-
ments that will go in the determin-
ation of a lIiving wage or a minimum
wage or a fair wage, and leave the
weightage to be given to these various
factors by the adjudicating authori-
ties If Government intervenc and
ask the adjudicating authority to give
weightage to one side or the other, it
will not be a fair and workable pro-
position a'so. All that the Govern-
ment can do at the most, and that they
have been doing, is to enumerate the
econsiderations that should be taken
mnto account before fixing any wage
I may venture to say that in no
country have attempts been made so
far to establish a mathematical re-
lationship between the wages which
it considers fair and the various con-
siderations which go in arriving at
such a wage. We have our docu-
ments; we have our papers; we have
the decisions of the Labour Appe late
Tribunals and the Indian Labour Con-
ference. We hope and believe that
they enumerate the wage policy of
Government to a great extent.

We may look to the Second Five
Year Plan also. Along with that
there is the First Five Year Plan and
the resolution of the last Labour Con-
ference From these. it cannot be
said that Government have got no
wage policy. }f this Government
have got no wage policy, I am very
much afraid if any government has
got one. It is suggested.that it is not
as exact or as accurate as one hon.
Member wants it to be. We hope
and believe that all possible norms
and principles have been taken into
consideration while fixing normal
wages,
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Before 1 conclude, I would like to
refer to one point referred to by my
hon friend, Shr1 S. M. Banerjee, who
1s not here. He said something about
contract labourers and building
labourers, and referred to the condi-
tions of labourers in Kanpur. It is
a fact that the conditions of building
labourers are not happy. As the hon.
Member himself has said, they are so
much disorganised and so much scat-
tered that 1t is difficult to organise
them also. It 1s difficult for the
Labour unions to organise them. It
18 also very difficult to just say how
they can be benefited through the
existing laws.

However, a tripartite committee, for
reviewing the difficulties experienced
by these workers, from time to time
has been set up. Members will realise
that if there are difficulties and their
condition 1s not happy, it is largely
because of the peculiar nature of
their work and the peculiar way in
which they are working, the contrac-
tors themselves being not under
direct control; so they are not on the
same footing as those in other indus-
trics. It has been so far difficult for
us to look to their conditions. But
the Government are very much sym-
pathetic, and they hope that some re-
view will be made by the tripartite
committee from time to time and
some concrete steps will be taken to
improve the conditions of the building
workers. I may also invite Members
to make some suggestions so far as
the improvement of the conditions of
these labourers is concerned. This is
a new thmmg. We are taking up this
matter. It should be our joint en-
deavour to improve the conditions of
these building labourers.

Shri Anthony Pillai (Madras
South): Mr. Speaker, Sir, that the
Government has come forward with
this piece of amending legislation is,
in my opinion, a shameless confession
of administrative bankruptey. For
the last 9 years. this particular piece
of legislation has been on the Statute-
book and during these last 9 years,
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no efforts have been seriously made
to administer this law.

“This amending legislation, again, 1s
only a piece of prestige legislation in
that Government would lhke to feel
that it has got a minimum  wages
legislation which it can talk about at
organisations like the JLO. Apart
Ifrom the question of administrative
bankruptcy, I cannot refrain from
saymg that this Government 1s inca-
pable of carrying out any other direc-
tive principle of the Constitution.
My most serious charge is that there
is intellectual bankruptcy about this
legislation, There 1s no fixed and
firm policy with regard to what they
mean by minimum wages.

1 have listened very carefully to
the last hon. speaker. I have never
heard a more confused jumble of
ideas, with regard to minimum wage
fixation, than was adumbrated by the
last speaker. He referred to the
Indian Labour Conference and the re-
solution> adopted there. He must
realise that as far as those resolutions
are concerned, they will very largely
havce effect on organised labour; they
will hardly have any effect with re-
gard to unorganised labour, for whom
this Bill caters. 1 hope he will con-
cede that if we are going to accept the
subsistence standards suggested by
the Indian Labour Conference, the
minimum wage at subsistence levels
would work out at Rs. 4 to 5 per
dav adopting the lowest possible sub-
sistence standards according to the
general resolution adopted by that
conference.

But today we have 1n many swecat-
ed industries minimum wages find at
As. 10 per day. Is it being suggested
by him that overnight because of the
Indian Labour Conference having
adopted some resolution, the As. 10
will be raised to Rs. 4 or Rs. 57 The
gdministration of minimum wages is
a most complicated piece of wark. I
admit it is not easy or possible to
-work out a norm of subsistence wages
and then say that all industries
throughout the eountry, organised or
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unorganised, sweated or exploited,
should mmmediately adopt that parti-
cular standard, of wages, because
there 1s the complex problem of
wage and employment. For instance,
is 1t possible in any unorganised in-~
dustry where productivity is very
Jow to suddenly fix the wage at Rs. 8
or Rs. 4 a day and expect that indus-
try to survive?

With regard to the agitation of the
Central Government servants, we
were told that Government was not
pressured into appointing a8  Second
Pay Commission, but that of its own
free will. it thought that in the pre-
sent circumstances it would be advi-
sable to have a Second Pay Commis-
sion. 1 support the plea made by my
hon. friend on my left that it is abso-
lutely necessary to appoint a Com-~
mission—-~doe not calt 1t Pay Commis~-
sion—regarding the administration of
minimum wages, because, as I said
before, i1t is a complex question—the
question of employment versus wages.
There 15 no fixed policy with regard
to fixation of minimum wages.

I know that the Central Advisory
Board has made some general recom-
mendations that for class A it should
be Rs. 2, for class B it should be
Rs. 1-10, for class C it should be
Rs 1-6 and for class D it should be
Re. L.

13.29 hrs.
{MR. DepuTY-SprEAKER in the Chair.]

Which regional committee has ever
been able to adopt these standards?
Has the Central Advisory Committee
given clear directives as to what it
means by class A, class B etc.? Does
it refer to class A industries and
class B industries, or class A areas
and class B areas? No. It is a gene-~
ral and vague recofMmmendation. &4
you go through the proceedings of
the meetings of these committees that
have been appointed. for fixing mini-~
mum wages, you will find that there
is no policy followed, there is no dis-
cussion and n» decision with regard
to whether they are going to subordi-
nate the question of gubsistence wages
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to considerations of employment or
whether they are for implementing
it, at the cost of employment.

This is a plece of legislation which
ean affect the lives of erores of people.
With regard to something which can
affect the lives of crores of people in
respect of their employment and in
respect of their consumption stand-
ards, there is a complete lackadaisical
policy, a complete lackadaisical atti-
tude. We want a Minimum Wages
Act. Let it be there on the statute-
book. Let it be there. If we want
we can bring in an amendment ask-
ing for extension of time.

I can speak with a certain amount
of confidence that with regard to un-
organised industries we cannot ex-
pect to fix a wage Rs. 4 or Rs. 5 per
day. We are not unconscious of the
fact that any realistic wage can re-
duce the potentialities of employment.
But, is there a possibility of raising
the wages even by stages to a subsis-
tence level? Is there a consciousness
that the laws of supply and demand
are pushing the wages far below the
animal standard of living and that ad-
ministrative measures must to taken
to break the inexorable law of supply
and demand? To be able to break the
inexorable law of supply and demand,
we must adumbrate a clear, reali-
astic and long term pohlicy.

As far as Madras is concerned, I
know a little more about it, thah
about other States. We have there a
peculiar kind of fixation of wages.
They fixed the basic wages under the
Minimum Wages Act at some nominal
level and notify that dearness allow-
ance can be fixed according to the law
of supply and demand. What does
the concept with regard to the fixation
of minimum wages by this particular
policy reveal? It reveals a complete
bankruptcy of thought with regard to
the basic fundamentals minimum wage
fixation. We fix the minimum wages
because we know that the law of sup-
ply and demand will push the wage
down and therefore it is necessary %o
enforce this wage by legislative means.
But, here, the Madras Government
says that the dearness allowance can
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be fixed by the supply and demand
process. In other words, they lave
no knowledge, no idea, no vision, no
imagination with regard to the fixa-
tion of minimum wages. That is true
not only of Madras but also of other
States. We have wide variations
ranging from 0/10/- to Rs. 2/8/~ per
day. But the why, how and the whe-
refor, of all this there is no know-
ledge.

Some States have fixed minimum
wages on the basis of a uniform mini-
mum wage throughout the State. There
is no sense in fixing a uniform rate
for a large area as mobility of labour
in minor industries is low. You
must take the wage as it is today. We
can push it by another 5 per cent or
10 per cent. We have the example
of Kerala where a committee decided
consciously to increase the wage by
20 per cent and there was widespread
unemployment. A committee was ap-
pointed subsequently to discover whe=
ther the employers were machiavel-
lian in not granting that wage.

There are industries and industries;
industries which cannot pay subsis-
tence wages and industry which are
exploiting labour Bir1 manufaciure
is an exploiting industry. It is capa-
ble of paying a better wage. In the
Bombay State the mmnimum wage
fixed 1s Rs. 2/8/-. But there are
States 1n  India 1n  which it is
not even 0/10/- or 0/12/- In
Madras 1t has now been raised to
Re. 1/4/-. But, in some places, it is
not possible to implement it. Even it
you attempt to fix the minimum wage,
there is the subsidiary question of de-
casualisation of labour. And, my
friend who spoke before me has refer-
red to the problem of the building
industry workers. It has been the plea
of building workers that a scheme af
decasualisation be adopted so that the
minimum wages fixed under the Mini-
mum Wages Act can be implemented.
They must take some steps with re-
gard to decasualisation. If they do
not it is either a machiavellian policy
of pretending to do something and
practically doing nothing at all
Therefore, I have heard a eloguent
plea from my left that some particular
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category of workers should be In?Tha-

ed.

I am afraid that my friend does not
know that while minimum wages are
fixed, the present practice is to fix
them only at prevailing rates. We are
not concerned with this particular in-
dustry or that particular industry. We
are only concerned with the policy
that this Government is going to adopt.
My submission is that there has been”
no policy, that the Government does
not even discover what are the de~
tails, the complexities of the problems
that exist, what is the employment
potential etc. Unless a clear and cate~
gorical policy decision is taken and
that decision is communicated to the
various wage fixaing authorities, no
good will result. You may pass any
legislation but it will be a dead letter
for another decade.

My earnest plea is that minimum
wage affects not only 2 million work-
ers; it may affect the whole of the
country. It may aflect crores of peo-
ple; it may affect the question of infla-
tion if a wrong policy is followed. But,
it does affect the lives of crores of
people. Therefore, if this Government
is really serious about its intention o
break the inexorable law of supply
and demand, may we know the policy
it is going to have? If it has no policy
and if it is incapable of thinking out
any policy, let 1t at least appoint a
Commission that will go into the com-
plexities of this question and find out
the success or failure in solving wage
fixing problems in other countries
and evolve some workable scheme by
which at least there will be a 5 per
cent increase per year in the wages
prevailing, particularly in the un-
organised sectors. Let the Govern-
ment give us an assurance that they
will appoint a Commssion for
analysing the problems concerned in
fixing the wage structure, in the
several sweated industry.

Shri Ranga (Tenali): 1 amm afraid
my hon. friend has overstated the case.
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He said that the Government of India
has no wage policy.

Mr. Deputy-Speaker: He has a right
to do that also.

Shri Ranga: But I wish to concent.
rate myself on one specific side of
this subject alone and that is agricul-
tural workers. I recognise the validity
of some of the objections raised by oufr
friend, Shri Mishra, to any attempt to
fix these minimum wages on an all
India scale, especially for agricultural
workers. But at the same time, we
cannot forget the fact that we have
given sufficiently long time to the State
Governments to sct up thexr own
wage fixing machinery to conduct
necessary local enquiries, even district
by district, and thereafter to attempt
to fix the minimum wages for the
different types of agricultural work
connected with different crops also.
The Government of India themselves
have conducted an enquiry into agri-
cultural labour conditions. And, they
have published & good number of
monographs of the results of these en-~
quiries. As a result of these enqui-
ries, 1t has come to hight that most of
our agricultural workers are obliged
to live on less than subsistence allow-
ance and they suffer from long periods
of under-employment and fairly long
periods of total unemployment during
any onc year It was thought that
one of the means by which their con-
ditions could be improved was the
implementation of the Minimum
Wages Act.

I was also one of the people who
welcomed the move of the Govern-
ment at that time to get this Act pas~
sed. I have bcen advocating the need
for fixing the minimum wages for
agricultural workers for all these last
30 years. But, unfortunately, what I
find iz that the Government of India
as well as the State Governments are
so averse to making any constructive
effort to fix these wages for various
reasons, one of them being that they
are unwilling to fix the minimum price
for agricutural produce. Once a mini-
mum wage is fixed for the agricultural
worker, necessarily they have got to



12789 Minimum Wages

assure the agricultural producers of
this country a minimum price for their
agricultural produce. In that case,
they must be prepared to negotiate
with the opposition that may arise
from the town or non-agricultural
class of people. Unfortunately or
fortunately, this class of people always
wants the supply of agricultural pro-
ducts at too low a level of prices which
have come to rule in this country.
They happen to be a very powertul
section in this country as in other
countries. The agricultural class of
people bet it landless peasants or small
proprietors are so hopelessly unor-
ganised and in the political life, they
are so powerless except on the rare
occasions of elections. Ii is only then
that the Government are beholden to
heed the voice of these people. At
other times, they have to heed the
voice of the townspeople including the
organised prolctariat. That is why we
have not so far succeeded in any kind
of minimum wage for agricultural
workers.

Here and there, minimum wage has
becen fixed to a fow categories of work-
ers in different States in a few villages
and that way a kind of salvaging of
conscience has been provided by the
local Governments But, thic is not a
satisfactory state of things. We can-
not any longer neglect this We ought
not to

When we went to the electorate, we
had this very bitter experience of
having to explain to the agricultural
workers who form a substantial part
of our society. We had to explain to
them why this Act is not being imple~
mented When we trotted out those
arguments which Mr. Mishra and
various others gave out, they turn
round and say: you are fixing mini-
mum prices for agricultural produce.
Our Government has come out with a
policy of keeping up the floor price
of wheat and rice. Then, why not
have a corresponding minimum wage
also for at least labour connected with
the production of rice and wheat.

It is easy to say that things go on
changing from district to district or
that the cost of living or standard of
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living changes from district to district.
But, it iz not s0 easy to justity all
these varied levels of wages that arc
today ruling in different parts of the
country for labour connected with the
production of rice and wheat when a
minimum price is assured for these
producers.

Power is given to the State Govern-
ments to fix these minimum wage
levels in accordance with the local
customs as well as local conditions.
Giving due recognition to all these
facilities that you have provided, it
should be possible for the Govern-
ment, when they take action to main-
tain the floor prices for certain agri-
cultural commeodities, to insist that the
State Governments should fix the
mmimum wages far certain minimum
norms of work or munimum hours of
work or for different types of work
connected with these crops.

I am extremely anxious that the
Government should get those reports
on agricultural labour cond.tions
which have already been placed at
thenr dispocal  studied  specially by
<ome high level officer and with his
gurdance and assistance, they <hou'd
try to convene a labour conference. 1
do not mecan the sort of labour con-
ference—tripartite labour conference—
where the mndustrial labour alone pre-
dominates with 1ts representation. In
that conference, there should be the
Labour Miinisters of the States, repre-
sentatives of the Harijan Sevak Sangh,
for mstance, Anti-Untouchablity
L.eague and various other pcople who
have been concentrating upon the wel-
farc of Haryans and other agricultural
workers in this country and also the
land-owning peasants and their
organisations. ‘They should take coun-
sel with them as to in what manner
and direction, effect can be given to
this Act in order to enable the State
Governments to fix minimum wages
for different types of agricultural
workers. Unless they take time by its
forelock and begin to do something
substantial within the next two or
three years, they would find it extre-
mely difficult to go again fo the agri-
cultural working classes in this count-
ry and give any satisfactory answer
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or reliable assurance that the Gov-
ernment consider the improvement of
their social and economic conditions
to be of much greater importance
than the conditions of industrial
labour.

This is a very urgent matter and 1
sincerely hope that Shri Abid Ali who
understands the significance of this
labour wvis-a-vis industrial labour in

* this country would be able to give his
early and earnest consideration to this
matter and try to get a much better
implementation of this Act during the
next three or four years than has been
the case till now.

Lastly, I would like him to take into
consultation the Food and Agriculture
Ministry and their experts. In con-
sultation with them, let some definite
and satisfactory action be taken which
would result in the early improvement
of the economic conditions of our
agricultural workers and indirectly
through them, improve the conditions
of self-employed owner-cultivators
and peasants.

Shri B. S. Mauarthy (Kakinada—
Reserved—Sch. Castes): Mr. Deputy-
Speaker, I wish the Labour Ministry
had not moved this amending Bill.
This is the fifth time they are coming
before this House. It is better to re-
capitulate the idea of fixing a mini-
mum wage and how it has taken shape
in this country. If 1 am right, it was
in 1928 the Royal Commission on
Labour gave a suggestion that the
wage-fixing machinery might be tried
and experimented. It has taken nearly
twenty years for the Indlan Govern-
ment to bring some sort of a Bill in-
allowed to escape their responsibili-
before the Central Assembly.

Sir, when the late Dr. Ambedkar
proposed a Bill like this in 19846 the
whole working class in India acclaimed
it as a Magna Carta but, unfortunately,
it could not see the light of the day,
and two years had to elapse before it
emerged as the first Minimum Wages
Act in India under the stewardship of
Shri Jagjivan Ram, that is in 1948,
After having got the Act PasSed in
1948 the Government has taken nearly
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a year to frame the rules. The rules
had to be sent to the State Gavern-
ments for their approval and for their
acquiescence. And, what happened?
They thought that before 1st March,
1950, nearly all the schedules for the
employments required will be fixed.
Later on it was considered that the
date did not give them sufficient time.
So, from 1950-51, 1951-52 and 1952-33
the amending Bill has been coming
before this Parliament.

This amending Bill has given some
more time asking the Sfate Govern-
ments to do their best to see that
everything is being done, as far as
agricultural labour is concerned, be-
fore 1958. 1 am afraid this will be a
dead letter and it will be only adorning
the archives of Government unless and
until the attitude of the Central Gov-
ernment and the attitude of the nation
as a whole is focussed towards this
problem of fixing minimum wages for
all categories, especially those who are
engaged in the agricultural sector.

-

In the speech delivered by my friend
the Deputy Minister, Shri Abid Alj,
he was good enough to say that so far
this Act has been able to cover
only 17 million workers in the matter
of fixation of minimum wage. I think
according to the modest estimation of
both the labour organisations as well
as the economists and writers on
labour affairs, the working class po-
pulation in India including the agricul-
tural labour comes to somewhere
about 7 to 9 cores of people. Out of
these if only 17 lakhs of people are
covered by this Act, I do not think it
is doing full justice to the provisions
adumbrated in this Act.

Therefore, it is time that courage is
taken into both hands by the Minis-
ter and the Deputy Minister and
also by the Parliamentary Secretary,
Shri L. N. Mishra, and they go about,
if necessary, from State to State and
persuade the Chief Ministers of States
and also the Ministers dealing with
labour problems in the States,
30 that something tangible is done in
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this matter which is of vital fmport-
ance. I am afraid the working class
as 3 whole are mostly disappointed
with the manner in which the Govern-
ment is dealing with their day-to~day
Iife as well as their living conditions.
You promise them something and you
say, these are our assurances. Assu-
rance is given at the time of elections,
assurance is given when the Mlnister
goes and presides or inaugurates con-
ferences of labourers. But the assu-
rances are not put into effect. I do not
think an independent India can afford
to have the Ministers give assurances
which are not transferred into deeds.
Therefore, the very mention of only
17 lakhs people being covered by this
Act out of the huge innumerable lakhs
of people who are wage-earners in this
country is itself an arugment to say
that we are not proceeding well and
it is high time that we devise our
plans.

Again, this amending Bill has tried
to add a proviso to clause 3. I do not
think it is quite essential. In the
parent Act, if I remember correct, it is
said that for every five years the
conditions and the rates of minimum
wage should be revised. This proviso
gives a handle for the employers to
say, let the existing minmimum wage
structure remain, let us see after~
wards. Therefore, this quinquennial
revision should not have been given
this sort of an interpretation giving
a handle for those employers who are
very keen to avoid their responsibility
towards the workers. They should not
have been encouraged by adding this
proviso. They should not have been
alldwed to escape their responsibili-
ties.

I am very happy that in sections 22D
and 22E there are very salutary pro-
visions, because the employer cannot
escape by saying that the payments
are not to be attached. 1 do not under-
stand why in 22D it is said that money
is to be deposited with the prescribed
authority, who shall deal with the
money so deposited in such manner as
may be prescribed. I do not think it
is quite justifiable. As far as this
money is concerned, it should go to the
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worker who has earned his wages.
The plea is that he or his family is
not to be found anywhere and, there-
fore, what should be done. The Gov-
ernment asks the employer to give the
money and says that if the man is not
to be found the money may be deposit-
ed with the prescribed authorities.
So far it is good. I want a clause to
be added here that in such a case
where payment was not made in time
and the employer could not find the
man, the employer must be penalised
for that because he did not give the
money in time to the man who earned
that. Perhaps, the man who worked
and did not get his salary for two or
three months might have commiTtted
suicide, his family might have died of
hunger. Therefore, the employver must
be penalised for not having paid the
wages in time and thus causing great
hardship to the family of the wage-
earner.

My last point is about the agricul-
tural labour. I do not agree with my
very good friend, Shri Abid AR, the
Deputy Minister, that the agricultural
labour in India is 3'5 crores. It should
anywhere be 7 crores. Unfortunately,
this agricultural labour has got a taint
with it.

Shri A. C. Guha (Barasat): Accord-
ming to Government figures 22°7 per
cent of the total population is agricul-
tural labour.

Shri B. S. Murthy: I do not know
what Shri Guha means. I think he is
only supporting me. But there is one
peculiar, unwelcome, very heart-
burning pomnt as far as agricultural
labour is concerned, which 1 want to
tell the Minister. The majority of
the agricultural labour belong to the
Harijan community.

Shri B. K. Gaikwad: And Scheduled
Tribes.

Shri B. S. Murthy: And a very few
backward classes. The fate of the
Harijan community today is very
well known and I am not here to talk
about that. Nearly 6 to 7 crores of
Agricultural labour today are being
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neglected and the Central Govern~
ment is not trying to do anything.
Shri Nanda with all his exuberant
enthusiasm, real and sincere as it is, is
not able to tackle this question. In
his speech Shri Abid Ali said that to
fix a minimum wage for agricultural
labour, the man is illiterate and the
conditions are not permanent:
the yield is less and the tenant ques-
tion is not solved. There are a num-
ber of questions, I do admit. But
something must be done and what has
to be done now? For centumes, until
conditions are solved, is the agricul-
tural labour to.lie low and lead a life
of the slave or lead the life of an
underdog? No, Sir. Something must
be done and therefore, I would sug-
gest that instead of depending upon
the sweet will of the State Govern-
ments and the State Governments'
Labour Ministers, something must be
done by the Centre either through
persuasion, or, if persuasion fails, in
the national interests, by coercion.
Coercion must be used and the coer-
cion is in the form of making a law
here and making it soon and imple~
ment it as we are doing in other sec-
tors.

14 hrs.

Therefore, my suggestion is this.
Before the resentment and the dis-
satisfaction of the working classes in
India get fossilised and very hard to
remove, 1 want the Labour Minister
to do something both by the working
classes and also by the agricultural
labour.

One more point and I have done.
They have got the tripartite conference
for erganised labour. I would suggest
that the Government, to begin with,
should also have a sort of tripartite
conference as far as  agricultural
Jabour is concerned. They can invite
some States representatives from the
agricultural labour organisations and
the Ministers or the Secretaries =us
the case may be who are dealing with
the States’ agricultural labour and
with them the Central Ministry could
sit together, deliberate, discuss and
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come to a decision as to make the life
of the agricultural labourer tolerably
good and Dbetter than it is today.
Therefore, 1 think this suggestion may
be given thought to and also a form’
devised as and when the Minister and
the Deputy Minister are able to do it.
I think that then only we shall be able
to do some justice for all the working
classes. 1f not, they will go out of
our hands and in course of time there
may be resentment for having neglect-~
ed a problem Iike this.

Shri Abid Ali: Mr. Deputy-Speaker,
my colleague the Parliamentary Secre-
tary, has dealt with some of the points
and has lightened my burden. More~
over, most of the friends from the
Opposition Benches who have spoken
have chosen to remain absent; that
implies that they are not expecting
me lo attend to the points they raised
during the course of the debate. But
the difficulty is, we come with sincere
expectation that the hon, Members op-
posite may be able to tell wus
how the working of this Act or other
Bills whiclr we bring in, can be im-
proved and give considered sugges-
tions which may be workable. But
they indulge in general sorts of criti-
cism most of which have nothing io
do with the working of the particular
enactment which is now considered
for being amended. That is what hap-
pened on Saturday and today, when
this Bi1ll was taken up. One hon.
Member, the Member from Nasik—was
referring to Chawkidars on Saturday
and today also, he took nearly 20
minutes on that aspect. He should
be aware that so far as Chawkidars
are concerned, they are not within the
purview of this Act nor can they be
brought in. They are part-time work-
ers, though some of them may be
busy for 12 hours continuously, but
they have to attend to particular jobs
in the villages and they may not have
any item to attend for weecks together.
They are quite a different categoiry,
and have some privileges.

Of course, the figures that can be
mentioned with regard to their wages
may be small, but they have some
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other avocations also. Taking all that
into consideration, the criticism which
the hon. Member was good enough to
level here was completely beside the
point and is not justifiable.

It has been said that this Bill is a
useless one and the Act itself is use-
less; that it is harmful and derogatory.
In the same breath, the hon. Members
complain that they are angry on
account of the delay. If it is use-
less, derogatory and harmful to the
workers, why complain about its
delay? It is useless and they should
be happy even if it has not seen the
light of day!

Shri Tangamani: It is not so simple
as that.

Shri Abid Ali: 1 have noted it. Hon.
Members have used those words. But,
still, so far as I am concerned, I may
submit that all the workers in the
industrial field and particularly those
who could be covered by the Central
Government have been covered by the
Minimum Wages Act. Also in the
State sphere, in the industrial field,
the workers have been mostly cover-
ed. So far as agricultural side is con-
cerned, I have myself made clear in
the opcning remarks that the situation
is not as satisfactory as it should have
been, and the reasons also have been
mentioned.

Some of the hon. Members who have
taken part in the discussion, especially,
Shri Ranga and Shri B. S. Murthy,
have given good suggestions. I may
submit that we have been writing to
the State Governments from time to
time. Again, perhaps in the month of
October next, a Labour  Ministers’
Conference will be held most probably
in Dclhi., We have placed this item
on the agenda, and we are placing be-
fore the State Governments all that
the hon. Members suggest here, and it
is entirely within their jurisdiction to
do or not to do as they may consider
proper.

It should be appreciated that we
have a federal democracy in this
country and the powers the State
Governments also have got under the

9 SEPTEMBER 1057

(Amendment) Bill 12798
Constitution should always be appre-
ciated before levelling the criticisms
which some of the hon. Members
thought fit to mention here.

Shri Tangamani: May I know whe-
ther any of the State Governments has
implemented these minimum wages,
so far as agricultural labour is con-
cerned? Even in the original Act it-
self—the Act of 1948—in Part II of
the Schedule, the agricultural labour-
ers have been included and repeated-
ly this matter has come up in the
various conferences. May I know
whether there is any State or States
where these minimum wages have
been fixed at least?

Shri Abid Ali: Page 48 of the re-
port gives the details. Also, in Bihar,
they have appointed an inspectorate
for this purpose,—with an Inspector
of Factories, Assistant Labour Com-
missioner, labour officers and chief
inspectors of agricultural wages. In
Madhya Pradesh, an agricultural em-
ployment staff has been appointed. In
Punjab and several other States, they
have appointed inspectors also to see
that the minimum wages fixed for this
category are implemented. A machi-
nery has been set up.

What I was submitting was, what-
ever has been suggested here will be
communicated to the State Govern-
ments and, as I said, this matter is on
the agenda of the forthcoming labour
confercnce. The hon. Members should
realise that the Minimum Wages Act
is for the workers who are known as
sweated labour. It is not for others.
Some hon. Members said that lakhs
of workers remain uncovered; textile
or jute or steel or sugar and so many
other industries. Cement industry, of
course, has got the minimum wages
act. They have got much 1ore than
the minimum wages fixed for them.
There are other categories who need
not be covered by this Act. That also
hon. Members will appreciate.

Shri B. S. Murthy: As far as con-
tract labour is concerned. the bhon
Deputy Minister said in nis  speech
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that the total number of workers who
have been covered is only 17 lakhs.
We are not criticising what has been
said, but we are only anxious that the
speedy implementation of the Act is
quite essential.

Shkri Abid AH: So far as this matter
is concerned, we have appointed com-
petent active inspectors to take care of
them. Prosecutions are flled and
workers are being served very ade-
quately. In case any hon. Member
finds out any defect in the working
of the Act anywhere, 1 shall always
welcome his suggestions. If it is com-
municated to us, I assure hon. Mem-
bers that all that is possible to remove
the defect will be done, so far as we
are concerned.

So far as agricultural workers are
concerned, I have said about the non-
availability of data and I have inform-
ed the House that for 3,600 villages,
we are having the necessary survey.
Both the employers and the employees
being illiterate, the holdings being
small, are difficulties which should al-
ways be appreciated.

About the labour policy, my hon.
friend Shri Mishra has already ex-
plained that there is a sufficiently big
chapter in the Five Year Plan. That
is our labour policy. As my senior
colleague said the other day, it is a
national policy; 1t 1s not the policy
of any particular party, because it has
been accepted by all.

Shri Tangamani: What about wage
policy?

Shri Abid Ali: That covers the wage
policy also. Some hon. Member was
so unkind to say that we are influ.
enced by the land-holders in the vil-
lages and therefore, we are determin-
ed not to implement the Minimum
Wages Act for the workers in the vil-
lages. I submit that there cannot be
anything more unkind than that. I
request hon. Members not to search
for abuses when arguments are lack-
ing. If there is no room for argu-
ment, there is no argument. It is not
necessary to resort to abuses.
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About the number of agricultyral
workers, I submitted it was 3:5 crores
It is true and the figure given by hon.
Members is also correct. That is with
regard to the agricultural population.
There is difference between agricul-
tural population and agricultural
workers.

Shri A. C. Guba: Here in the report
it is said:

“The income of agricultural
labour families, who formed 22-7
per cent of the total number of
families of the Indian Union, ac-
counts only for 8'3 per cent of
the national income.”

That is their number and that is
their income.

Mr. Deputy-Speaker: Both are right,

Shri Abid Ali: A remark was made
with regard to High Court. The
Rajasthan High Court has given a
decision not concerning the defect in
the provisions of the Act, but with
regard to the procedure adopted by
the Government of Rajasthan. I
could not appreciate the relevancy of
1t when the hon. Member referred to
it.

One hon Member said that when-
ever 1 ge to Kanpur, I make it a point
to be in the company of Shri Jaipuria,
and I never go to workers’ quarters,
I would submit that nothing could be
more unfair, because I have myself
lived in a place called Gwailtol, which
1s the workers’ quarters in Kanpur,
Whenever 1 go to Kanpur, I go there,
stay for at least a couple of hours,
meet my old friends, because I my-
self know guite a large number of the
workers. Some of them have retired
and some are still working. It may
be that the hon. Member may not be
aware of what I do in Kanpur, but
when he says that I remain in the
company of Shr1 Jaipuria, I must
submit that not even once I have gone
to the factory of Shri Jaipuria. Of
course, I should meet everybody—the
workers’ section and the industrial
section But I have not been there, by
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accident. If there would have been
any occasion, I would have certainly

gone to the factory ¢f Shri Jaipuria
also.

Mr. Deputy-Speaker: The hon.
Member must have been invited on
the same occasion and both of them
happened to be there together!

Shrt Abid AM: I said I would have
gone to his factory, but there has
been no occasion. But it is not proper
to make a completely unfounded
statement in this House. Hon. Mem-
bers should appreciate that they are
elected Members of Parliament and
they should not make such statements.

About the wage for workers in the
leather industry, it was said that they
are paid six annas. From the book it
will be found that their minimum
wage is fixed at Re. 1 and not six
annas. These minimum wages are fix-
ed not by the Government, Central or
State. There is a tripartite com-
mittee who, after investigation, come
to a certuin conclusion, which is
submitted to Government. Generally
their conclusiong are accepted.

A complaint has been made with
regard to statistics. Hon. Members
here rely on statistics and again com-
plain that statistics are wrong. If the
statistics are wrong, why rely on
them? Leave them alone.

Mr. Deputy-Speaker: They say that
these statistics are wrong. They say,
when the Government provide them
the statistics, why should not they
use them? The Government claims
that these statistics are right. They
say, the statistics are wrong.

Shri Mohiuddin (Secunderabad):
With regard to agricultural labour, the
complaint is that for the last six years,
there are no statistics

Shri Abid Ail: With regard to male
and female, there was a complaint
made. There was a decision of a
tripartite board in which the represen-
tatives of the central organisations of
the workers were present. There it
was said:

“It would, however, be permis-
sible to fix differential rates for
men and women, because their
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rate of output is demonstrably un-

equal. In some cases, it may be

desirable to fix minimum wages

for different categories even of

same iobs, namely, light or heavy.”
On ths basis, the minimum wages
are fixed. There is some difference at
certain places. My answer to the hon.
Members is that their counterparts in
the trade unions are themselves a
party to this. Therefore, this charge
that the Government is responsible
for this is not reasonable.

With regard to December, 1959, a
criticisma has been made. I submit it
is not the intention that the fixing of
minimum wages should be delayed
till December, 1959. If the State
Governments do it in the month of
Septemher or October, 1957, we will
be very happy. It is only an enabling
clause that if they are not able to fix
the minimum wages for agricultural
workers earlier, then at least by
December, 1959, they should be able
‘to do it. That is the intention and it
should be satisfactory to hon. Mem-
bers opposite also. It should be
appreciated that only by pas3ing
enactments, the condition of workers
will not improve. Everybody should
acknowledge that a healthy, respon-
sible, trade wunion organisation of
workers is very necessary, free from
exploitation by political parties. Then
only, it will be possible for the
workers to get all that they descrve.
Ours is a big country. Things take
time to spread in every sector and
every region. That also should be
kept in mind.

One hon. Member said that for one
post of driver, thirteen persons were
recommended by the Employment Ex-
change. I believe that the information
given to the hon. Member is not cor-
rect. I shall be very much obliged to
the hon. Member concerned if he
sends me the 1list because, for one
vacancy, only four or at the most five
can be submitted. Sending thirteen
is not correct. I hope the hon. Mem-
ber will send me the statement. Some-
times, some statements are made here
which we cannot get connected with
facts. I write to hon. Members oppo~
site and it has happened that never
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have they been able to be helpful so

that we may reach the facts. There-

fore, I may again submit that things
which have no relevancy, which are
far from truth, should not be said in
this hon. House.

About biri workers, I am in com-
plete sympathy with them. But, what
to do? In some places, it' has hap-
pened that where Minimum Wages
Act has been applied or factories
have been brought under the Factories
Act, by arrangement with the em-
ployees, factories have been closed,
biri leaves, tambaku and thread are
given to the workers, they go to their
own homes and do the work there and
take a lesser wage than the amount to
which they are entitled under the
Minimum Wages Act. The moment
factories are dispersed, it bccon:es
dufficult for the Factories Inspectors

to take action under the Factories
Act, other difficulties arise. What 1
have submitted, the hon. Member"

knows is a fact. Ours is a democratic
system of Government. Things go
according to a law. We are not dicta-
tors to kecep the law apart and go on
whipping the people according to the
wishes of a person in the village or
on the spot. Law should be foilowed
with all the respect that it deserves.

Shri Tangamauni: About biri work-
ers, the point raised was not that they
are not getting minimum wages. They
did not know who the proprietor was.
There was an attempt in the Madras
State to bring a Bill. It is being held

Shri Abid Ali: Why not the coun-
terpart of the hon. Member in the
Madras Legislature raise this issue
and bring it to the notice of the Gov-
ernment there? Why do they need
our help to approach the Madras
Government?

Shri Tangamani: They did raise....

Mr. Deputy-Speaker: I am sorry,
this cannot be settled now.

Shri Anthony Pillai: On a point of
clarification, Sir, because an allega-
tion has been made, it must be rebut-
ted,—the hon. Minister said that no
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attempt has been made in the State
Legislature concerned to bring up this
maltter. An attempt was made in the
Madras State Legislature and we were
informed that the Central Government
has not yet given them the necessary
assent to go ahead with the legisla-
tion. We would like to know whe-
ther the Central Government has
given the assent or withheld the as-
sent and for what reason.

Shri Abld Ali: 1 did not make any
allegation. I said that the hon. Mem-
bers, through their counterparts In
the Madras legislature, should go on
persuading the State Government to
do all that is nccessary for them to do.
Once it has been made, one can go on
making it a second time, third time
and so on.

About de-casualisation of building
workers, it is not possible to introduce
it because most of the workers come
to towns and cities for that particular
job during the particular period they
are not required in the villages. They
go back to the villages as soon as they
are needed there. Therefore, the sug-
gestion to bring the decasualisation
scheme 1s not appropriate.

I submit that the people are nearer
to our heart. They are supreme in our
thought. They deserve and they have
a claim on us. So far as we are con-
cerned, we are also alive to our res-
ponsibility towards them. We shall
never be found wanting in discharg-
ing our responsibility towards the vil-
lagers, kisans, those who are un-
employed and every citizen of this
country. I have submitted that those
who are poor deserve more attention
from our side and that is what we are
doing and we shall continue to do.

Shri 8. M. Banerjee (Kanpur): On
a point of clarification, Sir.

Mr. Deputy-Speaker: So many hon.
Members are wanting clarifications.

Shri S. M. Banerjee: Just one se-
cond. The hon. Minister said that the
minimum wage flxed for leather work=-
ers iz Re. 1. May I ask, Sir, whether
this particular wage is applicable
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there? Whatever I mentioned, six
annas or seven annas for the tannery
workers, was correct. I would re-
quest the hon. Minister to make some
enquiry and see whether this wage of
one rupee is applicable and whether
they are paid.

Shri Abid Ali: One has to see that
the minimum wage which has been
made applicable is implemented. It
anywhere it is not implemented, a
complaint should be made to the ap-
propriate authority which js also men-
tioned in the book.

Shri B. K. Gajkwad: Sir, 1 did not
like to interrupt the hon., Minister
when he was speaking. Now that he
has concluded, 1 would like to have
one point clariied. The hon. Minister
said that inferior village servants like
Mahars, Jaglyas, Ramoshis, Chawki-
dars, etc. are part-time servants. May
I know whether this information that
they are part-time servants is correct
and for what part of the day they have
to be present? Has he got this in-
formation? I know it definitely and
I have said in my speech that they
are not only full time servants, but
they have to be present in the chavadl
day and night......

Mr. Deputy-Speaker: It is unfor-
tunate that two hon. Members differ.
I cannot help.

Shri Abid AH: This is my nfor-
mation.

Mr. Deputy-Speaker: He has given
his information that they are part-
time servants. The hon. Member
says that they are nof part-time ser-
vants. 'There is difference of opinion.
Both are entitled to equal respect
from me. I cannot resglve this.

Mr. Deputy-Speaker: The question
is:

“That the Bili further to amend
the Minimum Wages Act, 1948,
as passed by Rajya Sabha, be
taken into consideration.”

The motion was adopted.
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Clause 2.~ (Amendment of section 2).

Mr. Deputy-Speaker:

Clause 2.
No amendment.

The question is:

“That clause 2 stand part of the
BilL"”

The motion was adopted.

Clause 2 was added to the Bill
Ciause 3.-~(Amendment of section 3).

Shri Tangamani: 1 beg to move
amendment No. 24.

Mr. Deputy-Speaker: It is the
same as No. 1.

Shri Tangamani: It is not the same,
One is 1958; another is 1857.

Mr. Deputy-Speaker: Is No. 1 be-
ing moved?

Shri B. K. Gaikwad: Yes I beg to
move:

(1) Page 1, line 16, for “1959” sub-
stitute “1957”,

(2) Page 1, line 16, for “1959" sub-
stitute 1958,

Shri Oza (Zalawad): 1 beg to
move:

(1) Page 1, after line 16, insert—

“(1a) 1n clause (b), omit “such
intervals not exceeding five years”
and after “if necessary” add “and
until they are so revised the
mumimum rates fixed shall con-
tinue in force”.

(2) Pages 1 and 2, omit lines 17 to
20 and 1 to 8 respectively.

Shri Jadhay (Malegaon): I beg to
move amendments 7 and 10.

Mr. Deputy-Speaker: Amendment
No. 7 is the same as No. 2. So. No. 7
cannot be moved when No. 2 has been
moved.
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Shet Jadhav: I beg to move:
Puage 3, lines 2 to 8—-

for “nothing contsined in this clause
shall be deemed to prevent it from re-
viewing the minimum rates after the
expiry of the said period of five years
and revising them, if necessary, and
until they are so revised the minimum
rates in force immediately before the
expiry of the said period of five years
shall continue in force”. substitute—

“the minimum rates be review-
ed forthwith”.

Shri A. C. Guha: I beg to move:

(1) Page 1, after line 16, insert.

‘“(1a) sub-clause a(i) and (ii)
following further proviso shall be
added, namely:—

‘Provided fturther that the ap-
propriate Government shall every
year after report to the Central
Government the progress made in
the year and with the approval of
the Central Government may ex-
tend the time by one year in the
first instance and by two subse-
quent periods of six months
each.l ’l‘

(2) Page 2, line 2, after “five years”
insert—

“jt shall submit a report to the
Central Government explaining
the reasons of its failures, and”.

(3) Page 2, lines 2 to §,

for “nothing contamned in this clause
shall be deemed to prevent it from
reviewing the minimum rates after
the expiry of the said period of five
years and revising” substitute “it will
undertake such review within the
next two years and may revise”.

Shri Tangamani: In moving am-
endment No. 24......

Mr. Depuaty-Speaker: First, 1
wanted to be satisfied whether it is
not the same as No. 1. It is the same.
He has some mistaken ides.
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Shri Mohinddin: I beg to move:
Page 1, for lines 18 and 16, substi-
Dute—

‘(i) in clause (a), the words
and figures “before the 31st day
of December, 1854” wherever they
occur shall be omitted.’

S8hri Tangamani: This amendment
which seeks to replace 1959 by 1987,
although it is simple, goes into the
very root of the purpose of the Bill
itself. The object has been accepted,
and when this enactment was passed
in 1848 we incorporated agricultural
labour in part II of the Schedule and
some twelve industries, in which the
labour is of a sweated nature in part
I of the Schedule. As early as 1953
when the Indian Labour Conference
met in Mysore, it was agreed by all
the parties that the minimurmn wages
would be made applicable in all the
States Again in 1955 when the Labour
Ministers  of the various State
Governments met, 1t  was agreed
that the minimum wages applicable to
agricultural labour would be mmple~-
mented forthwith. Though all these
assurances were given, the date in the
principal Act was extended to 1954
by an amendment, and now we are
asked to extend it to 1959 which 1
submit 15 begging the very question
itself If the Government 1s serious
about this particular legislation, then
without altering the date, a directive
must go (o the various State Govern-
ments to fix the minimum wages im-
mediately for the industries covered
by Part I of the Schedule as also for
agricultural labour

I ask the hon. Minister whether
minimum wages have been fixed for
agricultural labour. I can give him
this information that they have been
fixed in Madras State for agricultural
labour, but in its actual implementa-
tion the Madras Government is find-
ing 1t extremely difficult because they
do not get any guidance from the
Centre as to how to enforce it.

So far as industrial labour is con-
cerned, the minimum wages were fix-
ed in 1952 and again they have been
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revised in 1958. So, a certain modus
operandé has been followed, but in
regard to agriculturs] labour imple-
mentation is very difficult. So I was
expecting the hon. Minister, both at
the time of introducing the Bill and
in his reply, to give us some idea as
to how this is @going to be
implemented in regard to agricul-
tural labour, because as an hon.
friend has already pointed out, agri-
cultural labourers number nearly
seven crores in this country. Certain-
ly a specific proposal has to come in
respect of these seven crores of agri-
cultural labourers, and if at least an
explanation comes from the hon. Min-
ister as to how he is going to enforce
this even after extending the period
to 1959 I will be very gratetul. But at
present we are in the dark as we were
in 1954. 1t there is no attempt on the
part of the State Governments to fix
minimum wages by 1959 what are we
going to do?

These State Governments were ask-
ed to fix the minimum wages in Dec-
ember 1954 but nothing was done by
that time. In 1957 we are extending
the period again to 1959. Whether
they have fixed minimum wages dur-
ing these three years seems to be im-
material to us. Hence extending the
date to 1959 is simply to inform the
State Governments that the Centre is
not at all serious about the fixation of
minimum wages. That is my com-
plaint, and I am making it in all se-
riousness, because if we extend the
period to 1959 we will not be compel-
ling them to fix minimum wages be-
fore 1959 and that will be giving them
a loophole. That is why though my
amendment is a simple one, 1t is very
important for the purpose of this Act
and for carrying out the spirit of this
legislation,
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Shri Mohiuddin: 1 have moved an
amendment, the effect of which will
be that there will he no time-limit to
enforce the Act. We have seen what
has been the fate of the time-limits
fixed at various stages since 1948. We
have seen that mn spite of the fact
that the Government: of India have
been persuading and asking the State
Governments to enforce the Act with-
in the limits of time fixed from time
to time by Parliament, the Act has
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not been enforced in the agricultural
sector.

Therefore, I think we should be
realisticc. I requested the Deputy
Minister in my remarks on Saturday
that he may kindly explain to the
House what concrete steps Govern-
ment in consultation with the States
have evolved for the mmplementation
of this Act before the end of 1959, the
limit now fixed. He has not said a
word about it except to say that a
Labour Conference will be held in
November 1957, and the Act, as amend-
ed now, will be placed before them to
see that the State Labour Ministers
take necessary action to enforce the
Act within the time-limit. I tlunk
that 1s not satisfactory. 1 therefore
propose that instead of the hon. Mi-
nister coming back to the House in
January or February or March 1960—
which I am sure he will do—we better
amend this Act in such a way that
we leave it to the States to enforce
the Act. There will be pressure of
public opinion, there will be pressure
of trade unions and there will also be
the pressure of the Central Govern-
ment That may bring about a situa-
titon m which State Governments will
gradually enforce the Act.

I know there are mmnumerable dif-
ficulties; but those difficulties are
there only to be solved. Therefore, 1
suggest that instead of the period
being fixed as 31st December, 1959,
my amendment may be accepted. If
it is accepted, there should be no
period, no time limit fixed so that the
State Governments will have more
responsibility and they will enforce
the Act as carly as they conveniently
can. That is what I propose

Shri Jadhav: I have tabled an
amendment to clause 3.

Mr. Deputy-Speaker: My advice is
that he may speak on amendment
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No. 2 and need not mention amend-
ment No. 7 because that has not been
moved. One amendment cannot be
moved twice.

Shri Jadhav: I have tabled amend-
ment No. 10 also to the provisio to
clause 8, that is the proviso to be ad-
ded after clause (b) in the original
Act. In the original Act, a Brocedure
has been laid down for fixing the
minimum rates of wages and in sub-
section (b) it is provided that a re-
view of the same can be had after
intervals of 5 years. ‘The provision
mentions that if the review has not
been made, then the appropriate Gov-
ernment may review it after the end
of 5 years. I want to omit these lines
on page 2 and' I have suggested that
the minimum rates be reviewed forth-
with. That is all I have to say.

Shri A. C. Guha: As ] said yester-

day, I was one of the original sin-
ners......

Mr. Deputy-Speaker: Therefore,
he would be very briet today.

Shri A. C, Guha: As regards the
fixation of a date for determining the
minimum wages as far as agricultural
labour is concerned, it was on an
amendmemnt of mine that it was so
done. The ongnal Bill contained only
the date to be notified. Experience has
made me wiser now and I have sug-
gested that even by this 1859, i1t wnll
not be done, there should be a time-
gap for the Government to take up
the matter with the appropriate State
Government, :

This Act practically became a dead
letter by the end of 1954. A legisla-
tive lacuna was created and it existed
for about 3 years. I am afraid the
Government will have to come before
this House again for an amendment
and that there should no hiatus
created by the end of 1859. So, there
should be some time in which the
Government can take up the matter
with the appropriate Governments
and, if necessary, may move for an
amendment within that.

I the hon. Deputy Minister can
give me an assurance that it will not
be necessary to come before this
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House for a further amendment as
regards the date for the implementa-
tion of the provisions of this Act for
agriculture, I am ready to withdraw
my amendment. I am really anxious
that some thing should be done for
agricultural labour as soon as possible.
But, at the same time, I can realise
the difficulties. Last occasion, the
hon. Minister in charge of the Bill
made this observation: —

“It is wrong to say that the
State Governments will not do it.
The State Governments are
bound to carry out the directions
of the Central Government. They
are also faced with certain difi-
culties and certain other matters
and under a federal constitution
you cannot dictate everything
from above.”

So, I request the hon. Minister to
accept my amendment and provide
for some contingency so that he may
not be faced with another necessity
of coming before this House imme-
diately after 2 years.

Then, I come to my amendments,
Nos. 9 and 11. In the original Act,
there is a provision in sub-section (8)
of section 3 for the appropriate Gov-
ernment to review it at such intervals
as it may think fit and at such inter-
vals not exceeding 5 years, the mini-
mum wages so fixed and revise the
minimum rates if necessary. By ad-
ding a new proviso to this, this sub-
section is being made completely in-
effective. This provisio would leave
the whole matter to the sweet will of
the State Government and there is
nothing in the power of the Central
Government to make a State Govern-
ment to review the thing even after
5 or 10 years. They can go on with-
out reviewing for any number of
years. So, I have provided that the
State Government shall at least sub-
mit a report to the Central Govern-
ment explaining the reasons for its
failure to review within 5 years the
rates fixed previously.

By amendment No. 11, I have tried
to make it obligatory that it shall
undertake such a review within the



12819 Minimum Wages

[Shri A. C. Guha]

next two years and then may revise.
These will follow the words contained
in (b). That will make at least 7
years within which the State Govern-
ment will have to review the mini-
mum rates. It is not a Qquestion of
revision; but at least a review of the
rates should be made and, if neces-
sary, they should change the rates.
But you must put a provision in sub-
section (b} of section 3 that the rates
should be reviewed after 5 years.
Please do not make that provision an
object of ridicule. The State Gov-
ernments can go on simply ignoring
it. They may go on without review-
ing the minimum wages for any num-
ber of years. I hope the hon. Minis-~
ter may also be pleased to  accept
these amendments so that the  Act
may not be made an object of ridi-
cule.

Shri Oza: Mr. Deputy-Speaker,
Sir, the purpose of my amendment is
very simple. It relates to the pro-
visions of review and revision con-~
tained in section 3 of the Act as it
stands today. According to sub-clause
{(b) of section 3, 1he appropriate
Government shall 1in  the mannel
hereinafter provided review at such
intervals as it may think fit and at
such intervals not exceeding § years.
As the law stands, the appropriate
Government within 5 years or at any
time can review and revise the mimi-
mum rate.

By adding a proviso to this, 1t is
further provided that where for any
reason the appropriate Government
has not reviewed the minimum rates
of wages 8xed by 1t 1n respect of any
scheduled employment, nothing shall
be deemed to prevent it from roview-
ing it after five years. So, the cffect of
this amendment of the original sec-
tion is that within § years the Gov-
ernment can at any time review the
rates or after 5 years it can review
the rates at any time. So, the period of
5 year. has no relevance and it does
not make happy reading. So, I re-
quest by my amendment that this
period of 5 years may be done away
with and the appropriate Government
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may at any time review the rates
and revise them if necessary.

My hon. friend, Shri Guha has very
pertinently pointed out that the pro-
vision appears to be ridiculous. Under
the Act, the Central Government has
no authority to force the State Gov-
ernmenty to review and revise the
rates at a particular time. Even if
his amendment is accepted, there is
no sanction and there is no remedy if
the State Governments do not pro-
ceed with the review and revision.
Under the present provision, it is ob-
ligatory. It was obligatory for
example for them to fix the rates be-
fore 1854 December. They have not
done it and what 15 the result? The
Labouw cr- have gone without the mini-
mum wages in certain sections. The
only section, section 28 says that the
Central Government can scnd direc-
tions It has no significance at all
when the whole thing as amended
will stand that before 5 years they
can be revised and after 5 yaees also
they can be revised.

15 hrs.

What 1s the reason for fixing the
perind of tive yecars? Leave it to the
State Governments 1o revise the rates
any time they think nc-ecsary. When-
cver the Central Government deems
fit. 1t can issue instructions to  tne
State that in a particular sector you
may revise the rates. I hope the De-
puty Minister will agree to this
amqndment.

Shri B. K. Gaikwad: Sir, I
have moved two amendments to clause
3 The first amendment is that for
the word ‘1959° the word ‘1957 be
substituted. The second is also of the
same nature but the year is 1958.

The first amendment was moved
with this idea. Such kind of amend-
ments were put hefore this House
several times and hence whatever
information is required to imple-
ment this Bill and put it into opera-
tion, it is at the disposal of the CGov-
crnment and hence no time is requir-
ed for that purpose. That is why I
have said that 1857 should be substi-
tuted for 1959
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If the hon. Deputy Minister comes
forward and says that it is not possi-
ble to bring it into operation before
1957, then [ can give time up to 31st
December 1958, For the implementa-
tion of the provisions mentioned in
the Bull, it is absolutely necessary
that these provisions should be put
into action as early as possible I
can only say this.

There s a proverb: where there is
a will, there 1s a way If there 1s
will in the mind of the Government,
there can naturally he a way. Seve-
ral expeorts are at thewr disposal in
addition to the Government machi~
nery If thev mtend to do it, and if
they desire to bring the Act into oupe-
ration, 1 am sure that the information
will be provided in no time But, the

Labour Ministry should take it into.

their heads to bring this Act 1nto
operation I, therefore. carnestly
request that this should be brought
nto operration as early as  possiole,
lo~tng no time
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to
The rule making power

Shri A. C. Guha: May I draw the
is conferred only under clause 29.

hon. Deputy Minister's attention

this point?

Shri A. C. Guha: Were the State
Have they agreed that it

Governments consulted, before fixing

the date?
will be implemented before 1959?

That iz on procedural matters. But,
under section 28, the Central Gov-
ernment has got certain powers to

give directives and 1 hope he nay

refer to that.

ot srfaw wF? ;- TE ATHEY AW
fafred Y wsdw F AE o agr
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Shri A. C. Guha: Will that be under
section 28?7

ft wfag wft : 4 & o fpar ¥
fe gr T & Wlx W oAt F g
forrely oY wrererly . . L L

FITCUW WA T : A TGO ATEX
& 59 TwT ¥ A

sft sty wH S Eni oY
ag W T iy

#7 wgAT A% ¢ 6 IR ¢ v ag
T HTH EY AT | IHTE 9T & Ay g
WA ¢ WX ft gahr & gm0
Aag wg w g frag ax s &Y
armrT | SfrT g5 soEfar T &,
e d fas sz gw £

TF RAATY T § H w1 &7
g IS § &Y F IF Y oY grEE
®Y gg dasn wigm fe geea) w7
T & v F e S Wi aw
HHY uafgdnw &7 &3F g =
faeelt & gorr Wt § Wi s ag Il
g T WY WEE R oW g,
M A X A I S w1 AW FA
% o w€

W ¥ qurar o AEEg qgey A
M 77 FT@®T qr fr A€ @fow ww
g & gd we 5 za 1 fgd
g &7 SEfew A a9 wog ¢
foe® e 3u ¥ drax, dow g of

¥ teUE AW O F W W W 9T
fr S vy a% gg ® [T & WEAT
uTfEd, & S %7 waew gg a6 & e
/] 1LY TE ¥ W w7 A6 8,
frert WY 9T & % W R %Y
F¢ ¥ wWifgd ST & tee & >

9 SEPTEMBER 1957

(Amendment) Bill 12826

M g awwm o AT i@ W
SEITHG & taye wY qer v§ F iy
wk & F ag ¥wd a8 § e o
8z Mz g 18U T BN 9T FW
R G

Mr. Deputy-Speaker: I shall put alt
the amendments to this clause to the
vote of the House.

The question is:

Page 1, line 16,—
for “1959" substitute “1957".
The motion was negatived.

Mr. Deputy-Speaker: The guestion
is:
Page 1, line 16,—
for “1959” subgstitute “1988".
The motion was negatived.
Mr. Deputy-Speaker:
is:
Page 1,—

after Line 18, insert—

“{1a) mn clause (b), omit
“such intervals not exceeding
five years” and after *“if neces-
sary” add “and until they are
8o revised the minimum rates
fixed shall continue in force”.

The question

The motion was negatiwved.

Mr. Deputy-Speaker:
is:
Pages 1 and 2,—

omat lines 17 to 20 and 1 to 8,
respectavely.

The question

The motion was negatived.

Mr. Deputy-Speaker: The question

Page 2, lines 2 to 8,—
for “nothing contained in this

clause shall be deemed to prevent
it from reviewing the minimum
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rates after the expiry of the said
period of five years and revising
them, if necessary, and until they
are 80 revised the munimum rates
in force immediately before the
expiry of the said period of tive
years shall continue in force'.
substitute—

“the minimum rates to be
reviewed forthwith”

The motion was adopted

Mr. Deputy-Speaker: The question

Page 1,—
after line 16, wnsert—

“(1a) sub-clause a (1) and
(ii) foliowing further proviso
shall be added, namely"—

‘Provided further that the
appropriate Government shall
every year report to the Cen-
tral Government the progress
made in the year and with the
approval of the Central Govern-
ment may extend the time by
one year in the first instance
and by two subsequent periods
of 8 months each’ ™

The motion was adopted

Page 2, line 2,—
after “five years” nsert—

*“3¢t shall submit a report to
the Central Government €xX-
plamning the reasons of its failu-
res, and”

The motion was negatived.

Mr. Deputy-Speaker:

.

Page 2, lines 2 to 5—
for “nothing contained in this
clause shall be deemed to prevent

it from reviewing the minimum
~ates after the expiry of the said

Mr. Deputy-Speaker: The question
is:

The question
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period of five years and revis-
mng"” substitute ‘1t will undertake
such review within the next two
years and may revise”.

paauvBau sPm wuoromws ayjg
Mr. Deputy-Speaker: The question

Page 1,—
for lines 15 and 186, substitute—

‘¢i) in clause (a), the words
and figures *“before the 31st
day of December, 1954” wher-
ever they occur shall omitted

The motion wus negatived

Mr. Deputy-Speaker: The question

‘“The¢ clause 3 stand part of the

B~

The motion wus negatived

Clause 3 was added to the Bill

Clause 4.—(Substitution of new Sec-

tion for section 5)

Mr. Deputy-Speaker: What are the

amendments to this Clause?

Shri A. C Gubha: I beg to move
Page 2, hine 33,—
after “two months” insert—

“and not morc¢ than four

months”

Shri1 Tangamam: [ beg to move:

Page 3,—

after hine 10 add—

“Provided further that where
the concerned worker’s mnterests
want revision by mode specified
tn claure (a) of sub-section 1
the appropniate Government
shall follow the mode demand-
ed by the workmen

Provided further that where
the mimimum rates of wages Iz
fixed for the first time, the ap-
propriate Government shall &0
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80 by the mode specified in
clause (a) of sub-section 1.”

Mr. Deputy-Speaker: Both the hon.
Members have spoken and, I think I
may put these amendments straight
to the vote of the House.

Shri Tangamani: There is an im-
portant point with regard to this
amendment.

Mr. Deputy-Speaker The hon.
Member has already dealt with that
important point too. All right, he
may take a minute or two.

Shri Tangamani: When I spoke on
other amendments I was confining my
remarks to them only and 1 did not
exceed my limit,

Mr. Deputy-Speaker: Now he may
pass those limits

Shri Tangamani: Sir, 1In bringing
forward this amendment I have in
mind the question of fixation of wages
and also the revision of wages. In
the principal Act section 5 provides
for fixation of wages at the first ins-
tance. At the first instance when
wages are to be fixed they can be
fixed either by notification or on the
recommendation of a committee which
is to be set up by the concerned Gov-
ernment. Whenever a revision of
wages after a period of five years is
contemplated, it ic done on the Te-
commendations of a sub-committee
which is set up.

Here this clause combines section
5 of the principal Act which deals
with the fixation of wages at the
first instance and section 10 which
deals with the fixation of wages when
there is a question of revision. These
two sections are clubbed together and
option is given to the State Govern-
ment of concerned Government to do
even the revision of wages by notifi-
cation My objection is, whenever the
wages are to be revised it must be
made obligatory on the part of the
concerned Govermment to refer it
to a sub-committee set-up by the
Advisory Board, otherwise, the pre-
sent practice which itself is open to
certain abuse, which has got #ts own
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defects, will only add to more de-
fects.

During the first reading of this Bill
one of the hon. Members pointed out
how there has been disparity in wages
for the different categories of workers,
and whenever there is a revision even
if there is a notiflcation by the Gov-
ernment I am sure jt is going to be
raised before the High Court challeng-
ing the fixation of wages itself. The
other day one if the speakers said
that this matter i being challenged by
the High Court. The hon. Deputy
Minister asked whether some in<tances
could be given. In the question of
revision of wages of the tannery wor-
kers by the Madras State, the matter
is pending before the High Court.

If a clear direction could be given
by the Central Government as to how
the wages are to be fixed and how
the wages are to be revised, then at
least the -basis for a revision of wages
can be best served if it 1s referred to
a sub-committee. That is why I have
moved this amendment so as to make
a distinction between the fixation of
wages at the first instance and revi-
sion of wages.

Even with regard to the question
of fixation of wages at the first ins-
tance, 1f the concernced workers want
this matter to go before the sub-com-
mittee then they must have an oppor-
tunity to do so.

Shri Abid Ali: Sir. ordinarily the
committee procedure is followed and
shall be followed. But there may be
an occasion when the State Govern-
ment may feel that this revision may
be effected by a notification. There-
fore, that power should not be cur-
tailed. I, therefore, oppose the amend-
ments.

Mr. Deputy-Speaker: I shall put
both the amendments together.

The question is:
Page 2, line 33,—
after ‘“¢wo months” insert— .

“and not more than four
months”.

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

Plle sn_
after line 10 add—

‘“Provided further that where
the concerned workers mterests
want revision by mode specified
in clause (a) of sub-secton 1
the appropriate Government
shall follow the mode demanded
by the workmen

Provided further that where
the Mimimum rates of wages 1s
fixed for the first time, the ap-
propriate Government shall do
so by the mode specified 1n
clause (a) of sub-section 1”

The motion was negatived

Mr. Deputy-Speaker: The question

“That clause 4 stand part of the
Bm »

The motion was negatwed.
Clause 4 was added to the Bill

Clauses 5, 6 and 7 were added to
the Bill

Clause 3.— (Substitution of new sec-
tion for sectwon 10)

Mr. Deputy-Speaker: Any amend-
ments to this clause?

Shri A. C. Guhsa: I beg to move
Page 8, line 27—

add at the end “and i1t will be
reviewed if considered necessary.

I think there is typing mistake The
amendment should be as I have moved
now I should say a word about thus
There is a provision now put  that
every such notification wiil be placed
before the Advisory Boa:id for infor-
mation only. The Adnisory Board
will have no action to tale, no sug-
gestion t0 make That is why I have
suggested that it shouid be not only
3= information but 1t should also be
open to the Advisory Board to re-
view if necessary,
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Shri Abdd Al: Sir, I may submit
that the section relates to correction
of clerical errors and accidental slips
and omussions by the appropriate
Government It is, therefore, sufficient
to provide that the notification should
be placed before the Advisory Roard
for information The question of re-
view of the whole thing will not arise
in such cases.

Shri A, C. Guha: If such rstakes
are only of a clerical nature, there is
no necessity of sending them to the
Advisory Board If they are conside-
red as to be of sufficient importance
to be sent to the Board then 1t should
be open to the Advisory Board to re-
view the whole thing 1f considered
necessary.

Mr. Deputy-Speaker: What can I
do if he is not prepared to accept any-
thing”

Shri A. €. Guha: That 1s right, you
cannot do anything.

Mr. Deputy-Speaker: I shall put
the amendment to vote

The question 1s-
Page 3, line 27,—

add at the end *“and it will be
reviewed 1if considered necessary”

The motion was negatwed
Mr. Deputy-Speaker: The question
18
“‘That clause 8 stand part of the
Bill”

The motion was negatived
Clause 8 was added to the Bill
Clause 9 was added to the Bsll

Clause 10.—{(Amendment of section
13)
Mr. Deputy-Speaker: What are the
amendments?
Shri A. C. Guha: I beg to move:
Page 4,—
after line 19 add,—

“(4) Any employer who con-
travenes any rule or order made
under this section shall be puni-
shable with imprisonment for a
term which may extend to one
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month or with fine not more
than one hundred rupees or
with both™.

This is about punishment. We find
from the report that practically no-
thing has been done as regards
punishment so far. Therefore, it is
no use putting something of a very
high order in the Act and then allow-
ing the States to ignore the provisions.
That is why I wanted to separate the
violation of rules made by the State
Governments from the offences come-
mitted as regards the main provisions
of the Act.

If you refer to the report on the
working of this Act, you will find
from page 51 that there have been
only about 100 cases during all these
years and the fine varjed from Ras. 10
to Rs. 30 and in one case there is only
a fine of Rs. 2. So, what is the use of
putting Rs. 1,000 or something like
that even for minor offences? Again,
I shall have to use that word: Please
do not make this Act an object of
ridicule, to be 1gnored by the State
Governments most flagrantly and
lightheartedly.

Shri Abid Ali: The penalty for such

contravention is already contained in
the new section 22A.

Shri A. C. Guha: There, the punish-
ment is Rs. 1,000, I think the hon.
Minister has not followed me,—or a
fine of Re. 1 and imprisonment, or
both. Here, in my amendment, I have
separated them. I have separated

offences of a minor nature from the
graver offences.

Shri Abid Ali: I do not think any
change is necessary.

Mr. Deputy-Speaker: I shall put
the amendment to the vote of the
House.

The question is:

Page 4,—

after line 19 add,— .

“(4) Any employer who con-
travenes any rule or order made
under this section shall be
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punishable with imprisonment
for a term which may extend
to one month or with fine not
more than one hundred rupees
or with both”.

The motion was negatived.
Mr. Deputy-Speaker: The question
is:

“That clause 10 stand part of the
Bill.”

The motion was adopted.
Clause 10 was added to the BilL
Clause 11.— (Amendment of section
19.)

Slu'l.A. C. Guhsa: I beg to move:

Page 4, line 26, for “has reason
to” substitute “may reasonably™.

I do not like to any anything
on this.

Shri Abid Al: I do not accept it.
Mr. Deputy-Speaker: I shall put

the amendment to the vote of the
House.

The question is:
Page 4, line 26—
for “has reason to” substitute,—
“may reasonably”.
The motion was negatived.
Mr. Deputy-Speaker: The question
is:
‘“That clause 11 stand part of the
Bill”

The motion was adopted.
Clause 11 was added to the Bill
Clause 12— (Amendment of section
20.)

Shri Ghosal (Uluberia): 1 beg to
move:

Page 4, lines 37 to 43, omit,—
“any Commissioner for Work-
men’s Campensation or any officer
of the Central Government exer-
cising functions as a Labour Com-
missioner for any region, or any
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officer of the State Government
not below the rank of Labour
Commissioner or any”.

This is in relation to the computing
of claims. In the previous Act, the
Chief Commissioner or any Work-
men’s Compensation Commissioner or
any stipendary magistrate was em-
powered to consider these claims. In
this amendment, the Labour Commis-
sioner of a State has also to be includ-
ed I may say that these State Ofti-
cers are always charitably disposed
towards the employers. At least that
1s the idea of the working classes in
my State. They have lost all confi-
dence in this set of officers in our
State If we go mto the statistics,
we will find that 90 per cent. of the
disputes are settled as  soon as the
dispute is referred to the tribunal and
not at the conciliation stage of the
Comimissioners.  Therefore, these re-
gional Commussioners in whom  the
working classes have got no confi-
dence should be excluded

Shri Abid Ali: The present section
20 contains this power for the zonal
Commussioner for Workmen’s Com.
pensation What we are doing 1s that
we are mentioning more persons to
attend to these matters, but that will
be not below the rank of a Labour
Commissioner of the State Therefore,
I oppose the amendmeont.

Mr. Deputy-Speaker: 1 shall put
the amendment to the vote of the
House.

The question is:

Page 4, lines 37 to 43,—

omit ‘“any Commissioner for
Workmen’s Compensation or any
officer of the Central Government
exercising functions as a Labour
Commussioner for any region, or
any officer of the State Govern-
ment not below the rank of Lab-
our Commissioner or any”.

The motion was negatived.
Mr. Deputy-Speaker: The question
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“That clause 12 stand part of the
Bill”.

The motion was adopted.
Clause 12 was added to the Bill.
Clause 13 was added to the Bill.

Clause 14— (Substitution of new
sections for section 22 and insertiLa
of new sections 22C to 22F. Penaltics
for certain offences)

Shri Jadhav (Malegaon): I beg to
move.

Page 6, line 20, after “punishu-~
ble” insert “with imprisonment for
a term which may extend to three
months or”.

I also beg to move’

Page 6, for lines 21 to 38, substi-
tute ‘'22B No Court shall take
cognizance of an offence—

(a) under clause (a) or
clause (b) of section 22, unless
complaint thereof is made with-~
in three months of the date on
which the offence 1s alleged to
have been committed.

(b) under section 22A, unless
complaint thereof is made with-
in six months of the date on
which the offence is alleged to
have been committed”

In the amended section 22A, penalty
has been provided but in it only a
fine has been mentioned. I want to
add three months imprisonment or
fine.

Then, in section 22B, for lines 21 to
38, 1 want to substitute section 22B,
a new section Whenever there is a
breach of the provisions, the employee
should not be compelled to take the
permission of the Inspector but he
should have a chance to flle a com-
plaint himself. Therefore, I have ad-
ded a new section and have worded it
accordingly.

Shri Abid Ali: I oppose the amend-
ments. They are not necessary.
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Shri A. C. Guha: I want to mave
certain amendments. I am not mov-
ing emendment No. 17. I shall move
the others. I beg to move:
Page 8, line 29,
omit ‘“under clause (b) of
section 22 or”.
Page 6, line 33,— .
omit “or clause (b)".
Page 7, lines 34 and 35,—
after *“Government” insert ‘“‘or
prescribed authority™.

Mr. Deputy-Speaker: I shall put the
amendments to the vote of the House.

The question is:
Page 6, line 20,—
after “punishable” insert,—
“with imprisonment for a

term which may extend to three
months or”.

The motion was negatived.

Mr. Deputy-Speaker: The gquestion
fs:

Page 6,
for lines 21 to 38, substitute—

“22B. No Court shall take
cognizance of an offence—

(a) under clause (a) or
clause (b) of section 22, unless
complaint thereof is made with-
in three months of the date on
which the offence is alleged to
have been committed;

(b) umder section 22A, unless
complaint thereof is made witl -
in six months of the date on
which the offence is alleged to
have been committed”.

The motion was negatived.
Mr. Deputy-Speaker: The guestion
Is:
Page 6, Uine 29,—

omit “under clause (b) of sec-
tion 22 or”.

The motion was negatived.
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Mr. Deputy-Speaker: The guestion
is:
Page 6, line 38,—

omit “or clause (b)”.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 7, lines 34 and 35—

after “Government’” insert ‘“or
prescribed authority”.

The wmotion was negatived.
Mr. Deputy-Speaker: The question
is:
“That clause 14 stand part of the
Bili".
The motion was adopted.

Clause 14 was added to the Bill.

Clauses 15 to 17 were added to the

Bill
Clause 18.— (Amendment of the
Schedule)

Shri Tangamani: I beg to move:
Page 9, after line 14 add-—

“In the Schedule to the prin-
cipal Act, after item 12 under
Part I, the following items shall
be added and shall be deemed
always to have been  added,
namely:—

13. Employment in shops
and establishments

14. Employment 1n press.

15. Employment 1in  hotels

and restaurants.”

In this amendment, what 1 seek to
do 1s, in the Schedule to the principal
Act, after item 12 under Part I, em-

ployment in shops and establish-
ments, in press and in hotels and
In the

restaurants should be added. !
principal Act, there are 12 industries
given, namely, rice-mill, tobacco,
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[Shri Tangamani)
plantations, oil-mills, road cons-
truction, stone-breaking, mica, trans-
port, etc. Although the State Gov-
ernments have got the power to in-
clude any of these items, our experi-
ence has been that no such employ-
ment has been included. That is why
I want these industries also to be
included in the Schedule

Shri Abia Ali: I submit that State
Governments have power, as the hon.
Member himself has said, to add to
the Schedule.

Shri B. K. Galkwad: I beg to move:
Page 9, after line 14 add—

“(2) In the Schedule to the
principal Act, after item 12
under Part 1, the {following
items shall be added and shall
be deemed always to have been
added, namely:—

13. Employment in shops
and establishments covered
by the Shops and Establish-
ments Acts wn force in the
various States.

14. Inferior village ser-
vants serving under State
Governments such as
Mahars—Jaglyas, Ramo-
shis, Chawludars, etc.”

Mr. Deputy-Speaker: He has al-
ready spoken on that.

Shri B. K. Gaikwad: Yes.

Shri Abid Ali: I wish to submit that
the State Govermments have got the
power to add to the Schedule. So, it is
not necessary to add what the hon
Member wants to add.

Shri N. B. Maitd (Ghatel): I beg to
move:

“Page 9, after line 14 add

‘In the Schedule to the prin-
cipal Act, after item 12, under
Part I, the following item shall
be added and shall be deemed
always to have been added,
namely . —
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13. Employment n any
cotton or spinning mills".”

I need not dilate upon it. I shall
be glad to hear from the hon. Minis-
ter.

.Shri Abid Ali: The textile mill
workers are sufficiently orgammsed.
Therefore, it is not necessary w
classify them as sweated labour.

Mr. Deputy-Speaker: 1 shall put
the amendments to the vote of the
House.

15-30 hrs.
[MR. SPEAKER in the Chair]
Mr. Speaker: I shall now put

amendments Nos. 6, 32 and 34 to the
vote of the House.

The question is:
(6) Page 9,—

after line 14, add—

“(2) In the Schedule to the
principal Act, after item 12
under Part I, the following
items shall be added and shall
be deemed always to have
been added, namely:—

13. Employment in shops
and establishments covered
by the Shops and Estab-
lishments Acts in force in
the wvarious States.

14. Inferior village ser-
vants serving under State
Governments such as
Mahars—Jaglyas, Ramoshis,
Chawkidars etc.”

(82) Page 8,—
after line 14 add—

“In the Schedule to the
princaipal Act, after item 12
under Part I, the following
items shall be added and
shall be deemed always to
have been added, namely:—

13. Employment in shops
and establishments.

14. Employment in press.
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15. Employment in hotels
and restaurants.”

(34) Page 9,—

after line 14, add—

‘In the Schedule to the
principal Act, after item 12,

under Part I, the following

Division No. 38]

Banerjee, Shni P h h

Barucha, Shr: Naushir
Beck, Shr1 Ignace
Chaudhuri, Shn T. K.
Duagratha Deb, Shri
Duagupta, Shn

Blisa, Shn M. .
Gaikwad, Shn B. K.
Ghosal, Shn

Ghose, Shri S,
Gupta, Shr Sadhan
Hynniewta, Shn
Imam, Shri Mchamed
Iyer, Shri Baswara
Jadhav, Shr1

Achar, Shri

Agady, Shn
Arumugham, Shn R. S.
Balaknshnan, Shri
Balmski, Shri
Barman, Shn
Barupal, Shrs P L.
Basapps, Shn
Basumatart, Shna
Bbagat, Shn B. R
Bhakt Darshan, Shn
Bholi Sardar, Shrt
Budari, Shn
Borocah, Shn P. C.
Brahm Perkash, Ch.

Chunmi Lal, Shri
Dalyit Smgh, Shn
Dusappa, Shri

Des, Shnn K. K

Das, Shri Shree Narayan
Datar, Shr

Deb, Shis N. M.
Desay, Shr Morearit
Dincsh Singh, Shn
‘Pube, Shri Mulchand
Dwivedi, Shei M. L
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item shall be added and shall

be deemed always

to have

been added, namely:—

“13, Employment

in any

cotton or spinning mills.”

Noes 108.
AYES
Kale, Shrimat1 A. Patel, Shrs N. N.
Kodiyan, Shri Pstd, Shn U, L.

Kumaran, Shri
Kumbhar, Shei
Kunhan, Shri
Laxerii Ba, Shrimath
Majh, Shri R. C.
Manay, Shn
Matera, Shn
Matin, Shri

More, Shri
Mukence, Shr1 H. N.
Nath Pai, Shn
Pandey, Shri Sanju
Pamgrah, Shn

NOES
Gandh:, Shri M. M.
Ganpat:1 Ram, Shn
Goaunder, Shn Doraiswami
Gounder, Shry K. P,
Guhs, Shn1 A. C.
Harvani, Shn Ansar
Hem Ray, Shny
Jogendra Sen, Shn
Kayal, Shri P. N.
Kesar Kumari, Shrimati
Khedkar, Dr. G. B.
Knashna Chendrs, Shri
Krishna, Shri M. R.
Kruhnamachan, Shrd T. T.
Kureel, Shni B. N.
Lahiri, Sha
Laskar, Shri N. C.
Malluh, Shn U. S.
Manaen, Shn
Mandal, Dr. Pashupati
Msnyangadan, Shri
Mechdi, Shn 8. A.

Mishra, Shei L. N.
Misrs, Shri R. D.

Pillai, Shri Anthony
Ramam, Shri

Rao, ShnD. V.
Reddy, Shn Negi
Sharmas, Shn H. C.
Singh, Shr1 L. Achaw
Siva Raj, Shn

Yadav, Shei

Murthy, Shn B. S.

Muthukrishnan, Shn

Nadu, Shri Govindarajaiu

Nair, Shr1 C. K.

Naldurgker, Shr

Nathavan:, Shn

Nayar, Dr. Sustuls

Nehru, Shry Jswaharlal

Nehru, Shrimati Umae

Nek Ram, Shn

Panna Lal, Shri

Patel, Shnimsat Maniben

Pillai, Shn Thenu

Prabhskar, Shei Naval

Radhamohan Singh, Shri

Radha Remsn, Shei

Raghunath Singh, Shri

Raman, Shri C. R. Pattabhi
d Shastri, S i

Ramaswami, Shri S. V.

Ramaswamy, Shri P.

Rampuze, Shri M.

Rane, Shxi

Ranga, Shri

Rao, Shri Jaganatha

Rup Naran, Shri

s . Msra, Shri R, R. Sadhu Ram, Shri

Taysperumal, Shn .

Geekwad. Shri et Morsrks, Shti Sahodrabai, Shrimat
.S Murmu, Shn Paika Sahu, Shri Ramesbwar

The Lok Sabha divided: Ayes 44;

{18.31 hrs.

*The result of this division applies to amendments

separately.

nos. 6, 32 and 34
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Sinha, Shri Anirudh
Sinhs, Shn B P

Sinhesan Singh, Shn

Samams, Shn S C.
Sangsnna, St
Sarhadi, Shn Ant Singh

Sunder Lal, Shn
Tahir, Shr Mohammad

Sonawane, Shr
Soman;, Shr1

Satyanarayana, Shri

Shah, Shry Manabendra
Shakuntala Devi, Shrimat
Siddiah, Shn

Subbarayan, Dr P
Subremanyam, She1 T

Tewan, Shr1 Dwarikansth
Uike, Shn

Vishwanath Prasad, Shn
Wasnik, Shr1 Balkrishna

The motion was negatived

Mr Speaker. The question 1s

“That clause 18 stand part of
the Ball”

The motion was adopted

Clause 18 was added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill

Shri Abid Ali- I beg to move
“That the Bill be passed”

st =T} s (THET) AL
nEey, @ fafaas 499 wiede faa,
teve Y fymwr f& ™= g afw
T g1 TRT 2, AV & 3 R zEw
qz YT IR FE AT T E |

39 fa= % fo=fa> & 1 3g7 9%
I aFATEE IR AFGATR |
# @ w3 9T fAF <7 I F Hix
I FT At WIETE RET TG |
IET FIW A IS § WIGHR aIIAT
gt g 5 oA og Frm oA
$8¥s § qiF g1 AT 9T KIT THHT IATH
e ATE AW 9 9 AfFw sowr
nEr ®9 & @fagy qIwgL A s 9
€ oy A8 931 "R IW FfaEw
AAgIT ¥ TF A ¥ ¥ w7 € g
TFT | IAFT HALGT a3y f w1
g€ & v wor W I wAw F
oy fad § 9w o Efae wegd #y
R G FogdY & oy & 1wy FEY A
IAET B AW Fogd A8y £ sl W}
T G & FH T TG & 1 AT,
wared ¥ ey 7 afe ww 9 YW

aaw f& wrer Y @fgst e Wy
TET ¥ qoAg) &Y ATy

3y Faziem foz (niTmTy) W
U cATER W% UA%THAA Y, T W
qHAAE qRer & e avn g R oag
FR & mE P SwERT 97 0% @faee
rogX AT R 6 wfafer gagdr fey
%')

s gvw ae A ozr W AT
fear ;v 0 & F o A T ATH T
&L 7FN 7 KT 6 2 G gt <7 ey
& 1 vy, sy, afaar Aty s
X AT § FH FIA a1 @fagraw3d
Y T I {ATAT § 6V qH qg @A
? f& gz Sy wHewe A 99 &% T
FAMT T FTE IAA T qATI T waedy
¥ w5 gu 7 g =fag | grew
F griYer w37 g WYX 7AY ASgT A a8
Az #v=F =g s a@faee aog &Y
T gHTLA & fad o= & oF 99 a9
AT WX IFF uzETg A AU waw ¥
OF FTAA a9TAY ATT 1 09T I A IA™Y
®EET 9gT HIT WIT ITET WAy
AT &1 gH AgAT AT qFA | TR FTA
F = 9 ¥ afge o w1 8
A9 AF 9g §¥WW WX 4 IAY @
fray W@ v A @i 4y fr uw
T Q@ AT ¢ § 1 ey aewsd
oA ¥ 2 fe @fgy wagQ
ATEY W § FAF  AJET A ALF
IR FTHE FETL WY T 8 WIT I AT
qrra wagdy frar o &% 1w Ay
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& o gy wagd fawer @ Az aga
AR foedt & T W FTW IART
mifas wawar aga argAa & afasc
AAGL T UK dgT AT ATT WA F
Mar & N wATS  fqwaar g, 39w
AT G TR § | A F oweATn
IgF T 3O FE gHF A @
Lo S RO C - I s ol 3
gy =mEAY AT U EFT F &K
afegr, 9w wifz sEAT & ATHT
29 FrEAT F T T E 3R g0
Aqdl ITvT3am FIT ¢ Fowr A fomEy
§ ad FTAT g oAwEl X IAE
Frerg fremga Ao1g & 1T 7 AgRw w6
foedY 52T oy A1 /% 3AFY FTHA
dgaT aNA ¥ fam aww em wifem o
FH 3w AT H HY FIT HL WA T HHA
a1 Sifgg o FEY mwa 4% @
aus nay fagr @ MT g A€ TE @M
Y fozg w1 7 mwa 87 gl 79
T XY AT

Al AV § O 9wl aT«ATAT
AT § fF suerqam o fEtea w
T NHT FIHFT T E, IANT 2 qgA
U= & ) FMT |/ AR Zfa wreEy
AT T I o ERIT F TAGIT Y WT
st s 20 = g9 oA W
ERTY AT 7 HOIGR 9T AT & ST
wIY € SAFT nIed; ) I WeAg &
T IFEY AgT W HAFH fRerr T
M EFX AW ST A IEA &
wTaTy & ST uw & femra @ St gorgr
faa=t =Tfed a8 IR+ T & &

rafaq 7 fades e f& faa
wedT &1 9% wAT "AEtew w1 xew fod
®IET ST A1fEd AR § IS g A
affe wE fd A ewe & € STwY
Ay ey Arfe arfw Afaee wogR S
waEqr A T &% WK IAET /IEe
Tl faer vk
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First Proviso to Rule 74

Mr. Speaker: The question is:
“That the Bill be passed”.
The motion was adopted.

MOTION RE SUSPENSION OF
FIRST PROVISO TO RULE 74

The Minister of Home Affairs (Pan-
dit G B. Pant): I beg to move:

‘“That the first proviso to Rule
74 of the Rules of Procedure and
Conduct of Business in Lok Sabha
1n its application to the motion
for reference of the Delhi Munici-
pal Corporation Bill, 1957 to a
Joint Committee be suspended.”

1 have given notice of a motion for
the reference of the Delha Municipnl
Corporation Bill to a Joint Committee.
Such a motion is governed by Rule
74 of our Rules of Procedure and
reference to a Joint Committee can-
not ordmarily be made 1f it involves
matter, coming within  sub-clauses
(2) to () of clause (1) of Article 110
of the Constitution. The Delhi Muni-
cipal Corporation Bill contains cer-
tain clauses which would come within
the scope of Article 110 of the Cons-
titution. It is desirable, however,
that this Bill, which is a voluminous
one, should be referred to a Joint
Committee. The Members of Delhi
are primanly and mainly interested
in it, though I hope that other hon.
Members of the House will also co-
operate in improving the Bill.

The Members of the Delhi area are
divided into two parts. Some are
here in the Lok Sabha and some in
the Rajya Sabha. I wish that all of
them may be included in the Joint
Committee. So, I amm making a re-
quest to you for waiving this rule 74
50 that the reference of the Bill
which is hardly of a very contentious
character may be made to a Joint
Committee of Both Houses.

Shri Naushir Bharacha (East
Khandesh): We hope that it will
not be a normal procedure for Gov-
ernment to ask for suspension of the-





